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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
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6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
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4. No. 20, dated the 10th April, 1950.
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ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
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PARLIAMENTARY - DEBATES

(PART I—QUESTIONS AND ANSWERS)
Wednesday, 22nd February, 1950.

[

The House met at a Quarter to Eleven of the Clock
[Mr. SpEAERER IN THE CHAIR]

MEMBER SWORN
Shri Padampat Singhania (Uttar Pradesh).

ORAL ANSWERS TO QUESTIONS

SHOLAPUR MILL

*427. Shri 8idhva: (1) Will the Minister of Industry and Supply be pleased
to state whether the Government of Bombay, under instructions from the
Government of India, had appointed n Committee to investigate into the affairs
of ths Sholapur Mill which made its repo-t on or about May 1949?

(b) Has the report yresented to the Pombay Government been sent to the
Government of India?

(¢) What arc the main recommendations of that Committee?

(d) What was the total cost of that Committee and what were the recom-
mendations of Government in this respect?

(e) Have the shareholders of this mill made any representation to Govern-
wment and if so, with what result? ‘

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) The Gov-
ernment of Bombay appointed Inspectors under the provisions of the Indian
Companies Act and not under any instructions from the Government of India.

(b) The Gove.nment of Bombay sent a summary of the Inspectors’ Report
to the Government of India.

(¢) The Inspectors reported their findings to the Government of Bombay.
It wus not for them to make any recommendations.

(d) We have no information regarding cost.

(e) A section of the share-holders made a representation to the effect that
.the Government should intervene to secure the reopening and the better
management of the Mill. As hon. Member must be aware, the Government
have intervened by an Ordinance.

(391)
161 P.Deb.



392 PARLIAMENTARY DEBATES [228D Fem. 1950+

Shri Sidhva: May I know, Sir, what was the amount that the Committee
stated that the managing agents embezzled away during the period of this
investigation ?

Dr. 8. P. Mookerjee: I do not think T should go into the details of the
report now. The whole matter is under the conside-ation of the Advocate
General.

Shri Sidhva: What steps Government intend to teke in that direction?

Mr. Speaker: It will be premature at this stage.

Shri Sidhva: When was the report made?

Dr. 8. P. Mookerjes: The report wns made about six months ago I think,
and as T said, 8ir, the Bombay Government has referred it tc the Advooate

General of Bombhay and in consuliation with the Police authorities action is
being taken in respect of some of the matters.

8hri Joachim Alva: Has any representation been made to Government on
behalf of any other mill by the sharcholders to take over their mills in the
country?

Dr. 8. P. Mookerjee: No, nob yet.

Shri A, P. Jain: May I know how long this mill has been under the manage-
ment of Government and what result is it showing?

Dr. 8. P. Mookerjee: 1 helieve for six weeks it has been under Govern-
ment{ management. .

Shri Himatsingka: May I know whether the mill has atarted production?
Dr. 8. P. Mookerjee: No, Sir, it has not yet started production.

PROTEOTION TO SiLK INDUSTRY

*428. Bhri Sidhwa: (n) Will the Ministe: of Oommerce be pleased to state
whether Government have received any representation from the Silk Manu-
facturers asking for :claxation of import restrictions of raw silk from Japan?

(b) If so, what is their demand?.

(c) What protection is given to this Industry and has this industry increased
production during the last two years on account of such protection?

(d) What are the figures of their last two vea:s’ production?
(e) Do Government intend continuing this protection and if so, why?

The Minister of Oommerce (8hri Neogy): (a) and (b). No, Sir. No repre-
sentations have been received from the silk manufacturers as such. Repre-
sentations have, however, been received from certain Associations and indivi-
dual merchants for the relaxation of import control on raw silk and for a
veduction in the customs duty thereon.

(¢) The raw silk industry is a protected one, and I place on the Table a
statement showing the duties levied on imports of ruw silk and silk yarn during
the last two years. [See Appendixz III, annezure No. 1].

Ay far as my information goes, g ant of such protection had enabled the
industry to steadily increase production up to 1948. Owing to unfavourable
seasonal conditions the production during 1949 is likely to show some recession.
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(d) A statement is laid on the Table giving the figures asked for by the
hon. Member. [See Appendiz I1I, annexure No. 2]. :

(e) The existing protection to the raw silk industry is due to expire on
the 81st March, 1951. The question of furthe: continuing this protection will
be considered during the course of this year and if it is decided to continue it,
the matter will be brought before this House.

Shri Sidhva: What is the quantity of rayon silk imported from foreign
countries during 1948-49?

~ 8hri Neogy: I have not got the figure for 1948-49 and as fo: 1947-48, 1
tl&ink, I have already laid them on the Table, perhaps. It is Rs. 134 lakhs
odd.

8hri S8idhva: Mav T ask how many looms of the silk factory are there and
whether the yarn is sufficient to run these looms?

Shri Neogy: T lLuve no figure before me just now to. indicate the number
of looms engaged in this industry.

8hri 8idhva: May I ask whethe: thc yarn is sufficient to run the looms?
Shri Neogy: T find the total varn needed is about 40 lakh lbs. out of which
India produced about 22 lakh lbs. & year and we have to import about 18 lakh
Ibs. every year.
S8hri Kishorimohan Tripathi: May 1 enquire how the prices of imported
raw silk compare with those of the products of the indigenous silk industry?
Shri Neogy: As a matte: of fact, the whole idea of protection is more or
"less to equalize the prices.
Shri Shankaraiya: Huas it come to the notice of the Government that with

the non-importing of raw silk frfbm Jupan and Austria the plight of the
weavers has become very bad and that the weavers and manufacturers find

themselves in great distress?
Shri Neogy: Well, rcpresentations to this effect have reached Government,

but as T have already stated the raw silk industry is a protected industry and
we have to give some immportance to the protection of the basic industry rather

than to the weaving industry.

Prof. Ranga: Are facilities or protection given to import that much of silk
yan an is needed in the country, and subject to this protection?

8hri Neogy: Yes; licences have been issued for the half year to Provin-
cial and State Governments and also to consuming mills and establishments.
Prof. Ranga: To what extent? '

8hiri lfeogy: To the extent roughly of half the quantity needed for the
half year.

8hri Shankaraiya: Have the Tariff Board and the Indian Silk Board recom-
mended to the Government of India to immediately import ruw silkk fom
Japan and Austria to relieve the distressful conditions of the weavers?

Bhri Neogy: I suppose that is no function of the Tariff Board at all.

Shri Kishorimohan Tripathi: May T ask whether the importation of raw
silk had been banned and that the ban has been lifted now?

8hri Neogy: To which period is my hon. friend referring to?
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Shri sishorimohan Tripathi: The ban has been lifted during the current
'm'

8hri Neogy: That may be so.

8hri Kamath: What steps have Government taken to promote the manu-
facture of what is known as Khadi Silk?

8hri Neogy: Does the hon. Member refer to the yarn?
8hri Eamath: Yes, yarn.
8hri Neogy: As the hon. Member is aware a Silk Board had been set up

in 1949 to take necessary steps or rather to advise Government in regard to
the necessary steps for the pu pose of expanding the cultivation of mulberries

and improvement and expansion in the manufacture of mulberry silk yarn.

AGREEMENT BETWEEN SHIPPING LINES

*429. 8hri Sidhva: (a) Will the Minister of Oommerce be pleased to refer
to the answer to my starred question No. 1671 asked on 5th April, 1949 and
state whether nny ag ecment has been arrived at between the Dutch and other
Shipping Lines?

(b) If so, have the freight rates been revised and brought to the former
normal rate?

(c) Were the Indian lines represented in the conference and if s0, by whom?
(d) Who were the rep:esentatives of the Government of India?

The Minister of Oommerce (S8hri Neogy): (a) Yes, n settlement was reachied
by May 1949. )

(b) Yes. The freight rates have been brought back to the normnal level.

() At the discussions preceding the settlement with the Dutch Lines the
two Indian Lines viz., the Scindia Steam Navigation Company Limited and

¢ India Steamship Company Limited were represented by Mr. M. A. Master
und Mr. J. N. Bhan respectively.

(d) The question of sending any rep esentative of the Government did not
arise as the discussions were purely between the Conference Iines concerned.

8hri 8idhva: May I know whether one of the disputes was that the Dutch
Line wanted a predominant share in German ports and the Indian corpanies
objected to this? I want to know whether in the settlement reached the
Indian companies’ rights prevailed or the vights of the Dutch TLine prevailed.

Bhri Neogy: In the settlement the Dutch company has been assured of a
specific percentage of the trade and that has been fixed on the basis of a
slab, the proportions varying according to the quantity of the trads. That
is all that has happened. So far as other companies are concerned they are
at liberty to function just as they can.

Shri Sidhva: May T know whethe o larger portion goes to the Dutch com-
panies or Indian companies?

Shri Neogy: Ae 1 have said the proportions have been fixed on a slab
bagis. The Dutch lines were guaranteed a 45 per cent. share of the trade
from India to Holland, Belgium, etc. for the first three lakh freight tons and
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then there is a decreasiﬁg proportion as the t-ade goes beyond three lakh
freight tons. It is a long list. That is all that I can tell my hon. friend.

8hri 8idhva: Will that list be available to the Members of thisl House?
Shri Neogy: Oh, yes.

Shri 8idhva: Was the total percentage that went to the Indian companies
less than 55 per cent?

Shri Neogy: 1 have already said that so far as the other companies are
concerned (those other than the Dutch) they have been left to ca:ry on in the
usual manner and no specific percentages have been fixed for them.

Shri T. T. Krishnamachari: May I know if the attention of Governmenb
has been drawn to an itemn of news in the newspapers that the Continental
lines have raiscd their freight rates by 15 per cent. and, if so, how -is the posi-
tion of Indian Shipping affected by it?

8hri Neogy: 1 have secen that statement but T am not in a position to state
immedintely as to how the position would be affected, thereby.

Shri 8. N. Sinha: Are Government aware that the freight rates from the
Continental ports have lwen inercused by 15 per cent. and that the U.K.-
Indo lines have been excluded from this increase?

8hri Neogy: It is the same question which T have just answered.

Shri 8. N, Sinha: If so, what is the recason for this exclusion of the U.K.-
Indo lines?

Shri Neogy: T have not yet been able to make enquiries on the subject.
Shri Joachim Alva: The hon. Minister's reply to part (b) indicates that

there was a freight wn- between the companies. Does it mean that the Gov-
ernment was watching the situation during the freight war?

8hri Neogy: Thc¢ freight war has abated. The Government kept a very
careful wateh so long as the freight war lasted and the companies concerned
were in the closest touch with the Government. Whatever they have done
has been in strict acco dance with the consultations they have carried on
continuously with the Government.

RENT OOLLEOTED BY PAKISTAN FROM EVAOUBE PROPERTY

*430. Sardar Hukam Singh: (a) Will the Minister of Rehabilitation be
pleased to state what amount of rent in cash has been collected by the Govern-
ment of Pakistan from the property left behind by the displaced persons up
to date in West Pakistan?

(b) How do the rents recovered in Pakistan by the Custodian compare with
the rents determined by (overnment before partition for the purposes of the
Rent Testriction Act?

(¢) What is the policy of the Government of India so far as collection of renf
frotn displaced persong here is concerned?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (a) No
information on the point is available. The six monthly statements of account,
as provided for by the Karachi Agreement, have not yet been exchanged.

(b) So far as the Government of India are aware the Government of Pakistan
have drastically sealed down rents of evacuee property. '

(¢) To collect normal rents.



396 PARLIAMENTARY DEBATES |22np Frs. 195v

Sardar Hukam 8ingh: To what extent has the Government of Pakistan
scaled down the rents?

Shri Mohan Lal Saksena: Legarding agricultural property the (fovermment
of Pakistan replied in April 1949 that it would probably be impossible for them
to recover more in  rents than land -evenue and cesses. Again a report
appeared in the Dawn dated 4th December, 1949 to the effect that the Wes$
Punjab Government had, with the concurrence of the Ministry of Refugees
and Rehabilitation (Pakistan) decided that half the rent of Kharif 1948,
realisable from refugees would be remitted altogether, bringing the actual
realisations to be made, to one and a half times land revenue.

Regurding urban immovable property the Government of Pakistan have
reduced the recorded rents by 80 per cent. (in the case of refugees) and 33%
per cent. (in the case of non-refugees). In addition, the occupants of evacuee
property have been given ten per cent. rebate for making pompt payment.

Sardar Hukam 8ingh: Have the Government of DPakistan allowed any
remittances to be made to India -on account of the rents received from the
refugees ?

Shri Mohan Lal Saksena: Np.

Sardar Hukam Singh: How much by way of :ent have we allowed to be
remitted to Pakistan?

Shri Mohan Lal Saksena: We have also not remitted- anything.

Sardar Hukam 8ingh: Is it not a fact that large amounts of money were
being allowed to- be remitted to Pakistan evacuees, such as Mr. Liaquat Ali
Khan, before the Government of India Ordinance No. XXVII of 1949 was
issued.

Shri Mohan Lal Saksena: No sums of money were remitled by the
Custodian. The hou. Member will remembe: that the property of Mr. Liaquat
Ali Khan was being managed by his own manager and it was not faken over
by the Custodian in U.P. and therefore the romittances were allowed.

Sardar Hukam S8ingh: Has the Government any information about the
amount of money so remitted, not by the Custodian, and received by
Pakistanis who have since been declared evacuees since the new Ordinance
No. XXVII of 1949 was promulgated ?

Shri Mohan Lal Saksena: No money has heen remitted since then.
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Lala Achint Ram: Will the hon. Minister be pleased to state how many
applications of such displaced pe:sons have been received by him who allege
that for the houses left by the Muslims they cannot pay so much rent and
hence it should be reduced?
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Shri Mohan Lal Saksena: As fur as the houses are concerned I have received
applications of such refugees also who are prepared to pny the full rent, and
all of them are bona fide refugees. The Government is realizing as much rend
conly as is recorded in the Municipal Board registers and we must know tha
the recorded rent is ulways less than the actual one.
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Lala Achint Ram: Please answer the question put by me. Have you any
information if such applications praying for reduction of rent have been received

and if so then how many?
A AEAFT GIEAT - FB ICEAT €7 0 g, ag frady § F
T T |
8hri Mohan Lal Saksena: Yes, I have received some applications, but 1

scannot tell the number,

8Shri 8ondhi: Is the Government aware that instead of sending remittances
the Muslims here are now sending goods to Pakistan for which there is no
return in money from Pakistan?

Shri Mohan Lal Saksena: I am not aware of that.

Prof. Ranga: May I know whether these reductions made in rents applied
‘4o the properties left there by our own displaced people or was it general to
:all properties there?

Shri Mohan Lal Saksena: They had not made any reduction in the case
«of the properties belonging to non-evacuees. That is why we have protested.

8hri Kamath: Was this scaling down of rents by Pakistan a purely unilateral
action on the part of that Government and, if so, was the matter taken up
:at any of the Inter-Dominion Conferences held subsequent to that date?

Shri Mohan Lal Saksena: Yes, this was a unilateral action and was taken
wp in the Joint Commistion as well as in the conferences.

Shri Kamath: What was the result of those conferences?
Shri Mohan Lal Sakeena: No result.

Bhn Sidhva: May I know if the hon. Minister has any idea of the ren
that has been recovered by the Pakistan Government and whether he is aware
that i1 seversl cases their refugees are allotted houses without charging
them any rent? If so, what steps has the Government taken?

Shri Mohan Lal Saksena: I have already informed the House that there
‘was a proviso in the Karachi Agreement that within o certain period of time a
statement of the collections of rent will be exchanged and we have not so far
exchanged any such statements. It is difficult to say how much rent has
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been collected. We have gathered from newspaper reports as well as from
our liaison officers there that these remittances were made but we have no
information about the actual collection.

8hri Sidhva: My point was whether any houses were given free of rent.
Mr. 8peaker: I am not allowing that question. Next question.

ProrPERTY VESTED IN CuUSTODIAN OF EVACUEE PROPERTY

#431. Sardar Hukam 8ingh: Will the Minister of Rehabilitation be pleased
40 wiate:

(#) the value of property that became vested in the Custodian of India under
the Administration of Evacuee P:operty Ordinance (XII of 1049); and

(b) the value of the property out of that referred to in part (a) above which
the Custodinn General was divested of on account of the Administration of
Evacuee DProperty Ordinance 1949 (XXVII of 1949) promulgnted on 18th
Ortober 10497

The RMinister of State for Rehabilitation (Shri Mohan I.al Saksena): (a)
and (b). Approximate value of urban immovable evacuee property that be-
came vested in the Custodinus of Evacuee Property up to 8lst October 1949,
in Bombay, Delhi, U.P., Madhya DPradesh, Mad:as, Orissa, Rajasthan and
Vindhys Pradesh is estimated at a little over Rs. 9} crores. Returns have
not yet been received from the other States.

Sardar Hukam 8ingh: Was any new property taken over by the passing
of this Ordinance No. XXVII of 1940 or its only effect was to rclease certain
prope ties taken over?

Shri Mohan Lal Saksena: As a matter of fact properties are being token
over as they are discovered and many properties have been taken over since
the passing of the Ordinance.

Sardar Hukam 8ingh: Will the hon. Minister kindly state the value of the
properties that have been taken over in consequence of this O:dinance?

Shri Mohan Lal Saksen8: I have already informed the Houss that the
returns received relate to properties taken over up to 81st October. If further
properties are taken over I will give the information.

Shri Lakshmanan: May I know whether any out of the properties vested
in the Custodian was acquired by Government under the Land Acquisition
Act?

Mr. Speaker: Perhaps there is some confusion. The question of acquisi-
tion does not appear to arise here.

Shri Lakshmanan: For rehabilitating . . .
Mr. Speaker: Order, order.

Shri 8idhva: Is it not a fact that the hon. Minister promised in the last
Decembor session of this House that the figures in réspect of evacues pro-
pe?y under the Act would be made available in the Budget Session, and may
I know whether any attempt has been made in view of this promise to get
this information at least up to December?

Shni Mohan Lal Saksena: Efforts are being made in this direction. And
the Budget Session is not yet over.
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DEMOLITION OF GURDWARAS IN LAHORE
%432, Sardar Hukam Singh: Will the Minister of Rehabilitation be pleased
to state:

(a) whether Government are aware of the resentment in the minds of Sikhs.
over the reparted demolition of certain parts of the Sikh Gurdwaras (Baoli Sahib
and others) in l.ahore; and

(b) whethe: Government would cousider the advisibility of securing ecorrect
information on this matter from their Deputy High Commissioner at Lahore?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a)
and (b). A statement giving the necessary details is laid on the Table of the
House.

D ———

STATEMENT

The Secrciary Lo the Deputy High Commissioner for India in Pakistan has personally
visited Gurdwara Baoli Sahib and others at Lahore and has reported on their condition as
follows :

Gurdwara Raoli Sahib.—During the disturbances in 1947 most of the outer portion was
destroyed by fire, ov damaged. Displaced persons took possession of the buildings inside the
compoand which were also considerably damaged. Subsequently the West Punjab Govern-
ngent have had the outer compound wall rebuilt and the property has, therefore, been
enclosed. Along the compound wall shops for displaced persons have been built. These
shops face outwards and abut on the streets. Displaced persons have been removed from
the inner buildings, and enterances into the compound closed. The main Gurdwara block
is in fair condition, but some of the adjoining bhuildings are in a damaged condition.

Gurdwara Shahid Ganj.-~The entire Gurdwara buildings are so far intact and have not
been damnaged. The outer compound wall is also in the same condition as was left at the
time ‘of partition. The West Punjab Police have closed the main gate and a small police
force is stationed inside the Gurdwara for its protection. The bones, etc., of the Shakids
are lying in glass cases which are undamaged. The premises were in a neat and clean
condition

Gurdwara Mozang.—During the disturbances in 1947, except for the outer portion of the
Gurdwara, the inner buildings were destroyed by fire, or damaged. Refugees have been
settled in the outer buildings attached to the Gurdwara. The shops facing the Gurdwara
are intact and are occupied hy Muslims,

The Wecst Punjab Government has stationed a small detachment of the police to. look
after the Gurdwara.

Gurdware Janam Asthan Guru Ramdass.—This Gurdwara was badly damaged during the
distwibances. The inner buildings were destroyed and looted. The premises are being
nsed by the refugees. The West Punjab Government are being addressed on the subject.

Gurdwaia Dera Sahib.—This Gurdwara has been visited twice by the Bikh Pilgrims. It
is in a gool condition, and the damage done to Gurdwara at the time of disturbances has
bean repaired by the West Punjab Government.

Sardar Hukam 8ingh: Did our Deputy High Commissioner go to see those
rdwaras or temples there and find out for himself whether some of them.
ave aotually been brought down?

Shri Mohan Lal Baksena: The Secretary to the Deputy High Commis-
sione~ has visited these places and he has sent his report after personal
inspection of the gurdwaras.

Sardar Hukam B8ingh: Can we know the number of such religions. places.
$hat have been demolished?
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8hri Mohan Lal Saksena: I have given in this statement inforrnation about
five gurdwaras.

Shri Syamnandan Sahaya: Have the Gove.nment made any protost to the
Pakistan Government about the demolition of these gurdwaras, and if so, with
what result?

Shri Mohan Lal Saksena: Repeated protests have been made und certain
action hus been taken hy the West Punjab Government in repairving certain
of these gurdwaras, as will appear from the statement.

Sarda- Hukam S8ingh: What is the number demolished in Kuarachi alone
—press reports say that sbout a dozen gurdwaras have been demolished in
Karachi alone.

Shri Mohan Lal Saksena: It is not only n dozen. We have received irfor-
mation about 800 and more—not only gurdwaras but all places of worship.
We have written to the -Pakistan Government, as well as to the West Punjab
‘Government, and our High Commissione: and Deputy High Commissioner
have already tuken up that question with them.

Dr. M. V. Gangadhara Siva: May I know whether this Government has
informed the Pakistan Government that adequate safeguards and maintenance
are being given to the mosques and other Muslim saintly Dargahs in India, and
if so what is the reply? ’

Shri Mohan Lal Saksena: The question is that we have taken care of the
mosques here and what the Pakistan Government is doing in this respect in
regard to the places of worship there. There is an agreement to that effect
and we have drawn the attention of the Pakistan Government to that parti-
oular provision. And the reply has been that in certain cuases, of course,
repairs have been made. In regard to others no information has been received
‘so far.

Dr. M. V. Gangadhara Siva: May I know why the Pakistan Government has
not taken the same step as the India Government has taken?

Mr, Speaker: Order, order.

Shri Deshbandhu Gupta: May I know the number of protests made by the
Relief and Rehabilitation Ministry to the Pakistan Government and the
results obtained from same?

An hon. Member: Innumerable!

8hri Mohan Lal Saksena: The Government of India have addressed a num-
‘ber of letters to the Pakistan Government. Apart from this, our High Com-
missione: and Deputy High Commissioner have made representations to the
Pakistan Government and to the Provincial Government, and it is very diffi-
-sult for me to say as to the number of times that they have protested.

TRADE WITH SPAIN

*434. Dr. M. M. Das: (a) Will the Minister of Oommerce be pleased to
state the value of trade carried on between Spain and India during the year
1948-49?

(b) Is there any existing trade relation between the two countries?
The Minister of Commerce (Shri Neogy): (a) The value of t-ade carried on
‘between India and Spain in 1948-49 amounted to Rs. 1,76 lakhs. A statement

showing the trade between the two countries in the principal articles is placed
-on the Table [Bee Appendiz 111, annezure No. 8]. .

~
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(b) I presume the hon. Member means a Trade Agreement between the
two countries; if so, the answer is in the negative.

Dr. M. M. Das: \lac | know whether it is a fact that tea which forms one
of the main items of our t ade with Spain is exported to Spain not directly
from India?

Shri Neogy: Well, T do not know, because in the list that I am placing on
the Table, indicating the principal articles of trade, I do not find tea mentioned
-a8 one of the principal items.

Dr. M. M. Das: [ wwant to know whether tea is exported from India to Spain
through London. .

8hri Neogy: Thut T cannot sny. We do not export tea to London specially
for Spain.

Dr. M. M. Das: May I know whether tea is exported to othe: Furopean
countries through London?

Shri Neogy: London has been a great enterpot centre of trade and a lot of
different countries used to get their supplies from London.

Prof. Ranga: Who is the Consul General who is expected to promnote our
trade with Spain and where is he posted?

8hri Neogy: We have no Consulate in Spain vet, but we have our organisa-
tion in Portugal, and the idea is to depute our Comnicreinl Seccretary attached

to the Embassy of India, Paris to Spain to survey business conditions there
and make suggestions as to how best our trade with Spain could be increased.

Shri Kamath: During the last two yea s has the Spanish Government made
any approach, or overture, to the Indian Government for establishing any

trade relations or any trade treaty?
8hri Neogy: Not that I know of.

WorkS CoMMITTRES IN MILLS AND FAOTORIES

“ *::7. Pandit WM. B. Bhargava: Will the Minister of Labour be pleased
state :

(a) whether there exist Works Committees uniformly in all Mills and
Factories existing in the Centrally Administered States of Ajmer, Delhi and

ethers;

(b) the manne- in which the representatives of labour were selected for these
Committecs, particu]nr]y, in those factories where there exist more ‘han one
labour orgarisation;

(¢) what functions these Works Committees are discharging at present and
whether any record is kept of their meetings;

(d) whether Governinent have any supervisory control over these Works

Committees and whether Government have any machinery to see that the re-
commendations of these Works Committees are duly implemented by the factory

owners; and

(e) whether Government call for any periodical report on the functioning
of these Committees from different factories and if not, why not?
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The Minister of Labour (Shri Jagjlvan Ram): (a) Works Committees under
the Central Industrial Disputes Act 1947 have been set up in all mills and
factories in the States of Delhi and Ajmer. There are no mills or factories
employing 100 or more workers in Coorg. As rcga.ds the new Chief Com-
missioners’ Provinces, the Act was extended with effect from the 1st January,

1950 and the question of setting up Works Committezs il be taken up by the
Administrations concerned.

(b) The representatives of the workers are electrd in acco-dance with the
procedure laid down in the Industrial Disputes (Central) Rules, 1947. In the
case of establishments where there exist more than onc labour organisation it is
obligatory on the employer to consult all the registered unions regarding the
number of workmen who are members of the unicns und the distribution among
the different sectious, or departments of the establishment. The representa-
tives are then to be divided into two groups, wiz., (1) those to be elected by
the workmen of the establishment who arc membe z of the unions and (2)
those to be elected by the workmen of the establishment who are not members
of the unions. The number of representatives to he clected by each group is
proportionate to its strength in the establishment. This grouning is not made
where more than half the workmen are members of n single union.

(¢) The main function of a Works Committee are to promote measures for
securing and preserving amity and good relations hetween the employer and
the workmen, The Committees generally discuss matters of common interest
like wages, allowances, hours of work, leave, housing, ete. A record of the
proceedings of the meetings held is maintained by the Committees.

(d) Government, have no supervisory control over Works Committees and
have. therefore, not kept any machinery to see that the recommendations of
these Committees are duly implemented. In case of failure to implament any
particular recommendation of & Works Comnmittee, it will be open to either of

the parties to treat the matter as if it we e a dispute under the Industrial Dis-
putes Act, 1¥M7.

(e) The appropriate (Governments generally receive copies of the proceedings
of the mectings of the Works Committees. The Central Government nlso receive
periodical reports from the various Governments in regard to the functioning
of Works Committees.

Pandit M. B. Bhargava: Does the Government reovive uny periodical repord
a8 to whether the recommendations of these committees are actually imple-
mented by the factoy owners or not?

Shri Jagjivan Ram: As I have explained in my reply to part (d), it is nob
obligatory on our part to watch how far the recoiuiuwvidalivis of the Works
Committees have been implemented. If any ‘of the recommendations have nob
been implemented, it is open to the parties concerned to declare it as a labour

dispute and the machinery of the Government under the Indust-ial Disputes
Act is set in motion.

Shri A. P. Jain: From such information as Government may happent to
possess, may I know whether the institution of the Works Committees has been
s success?

Shri Jagjivan Ram: The information that we have in our possession is en-

couraging and that is why we are laying great «tress ou the establishment of
Works Committees in larger numbers. -

Shri A. P. Jain: May T know what steps Governmeont is ¢cling to improve
the working of these committees?
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8hri Jagjivan Ram: Well, we have been impressing upon both the employers
and the workers that it is in their mutual interests to give more and more

powers to the Works Ccrumittees and utilise the services of the Works Com-
mittees on more occasions.

Shri Sidhva: Arising out of part (d), may I know whether the attention of
the hon. Minister has been drawn to complaints made by various labour organi-
sations that working hours under the rules are not maintained by the facto:y
owners and that they keep a bogus record of working hours? Is that a fact
and, if so, what steps have Government taken on it?

M;. Speaker: The question really does not arise.

Shri Jagjlvan Ram: Sir, even if it does not arise 1 am p epared to answes
it. I will draw my friend’s attention to the provision of the Factories Act
which says that any employer who contravenes any of the provisions of the
Factories Act is liable to prosecution. 1f there is any such coraplaint let it
be brought to the notice of the Inspectorate staff and I am sure prosecution

will be launched if there is any clea. instance of violation of the provisions of
the Act.

IMPORT PERMITS

*438. Pandit M. B. Bhargava: (a) Will the Minister of Oommerce be
pleased to state the number of applications received during the yea: 1049 for
permits to import goods from foreign countries (soft and hard currency areas)?

(b) How many were granted and how many were rejected?

(c) What is the highest amount of permits given to one individual or fim
and what is the lowest?

(d) On what baris is the gelection of the persons for grant of permits made?

(e) Was any deviation therefrom made in any particular case, and if so,
for what reasons?

1The Minister of Oommerce (8hri Neogy): (a) The number of applications
for import, licences received during the year 1949 is about 2,43,010. This figure
is based on receipt registers in which all applications for import licences, irres-
pective of the cu rency area from which imports have been applied for are
entered. The licences actually issued are classified in accordance with different

areas. Furnishing of details in respect of applications would therefore involve
2 considerable expenditure of time and labour.

(b) The total number of licences granted was 65,772 and the total number
of applications rejected was about 1,40,272. The balance of applications are
pending.

(¢) The highest amount of a licence granted to one individual was

Rs. 15,08,24,000 and the lowest amount of a licence g anted to one individual
was Rs. 7.

(d) Licences are as a rule granted on the busis of eligibility under the rele-
vant Import Trade Control Regulations as notified from time to time.

(e) Generally, no deviation is made from the regulations notified from time
to time. Exceptions are, however, made in ve.y rare cnses on merits where
it js justified on broader principles.

+Sce correction to this answer in Part I of Debates, dgted 10th March, 1850,
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g3 Mfag 719 : o75g F0¢ F1 @158~ 9 safam ar foq o &
fear mar g ?
Seth Govind Das: To whom or to which firm the import liccnce of 15 erores

has been given?
Shri Neogy: Messrs. Ralli Brothers, for enabling them to import raw cotton.

Shri Kamath: What is the amount of fee that the peson who got the:

seven rupee licence paid on his application?

8hri Neogy: 1 do not think the fees were enforceable at that time—the fees
becsme operative only from the 1st January.

8hri Tyagi: T want to know why Ralli Brothers were selected. Were there-
no Indian companies?

8hri Neogy: There is no question of selection. As a matter of fact, we
freely license all applicants fo the importation of raw cotton from soft currency
areas. 1 may inform the House that the total amount represented by all

the licences in respect of importation of raw cotton from soft eurrency areas
in 1949 stood at Rs. 100 crores and the Ralli Brothers’ share in this repre-

sents more or less 15 per cent.

Pandit M. B. Bhargava: What percentage of these licences granted refer
to the import of luxury goods and what percentage refe: to import of capital

goods?

8hri Neogy: There are hardly any luxury goods that are allowed to be
imported now.

Shri Karunakara Menon: Are the applicants generally informed of the
results of their applications at least before the expiry of the year?

8hri Neogy: Generally it is so.

Shri Karunakara Menon: I may bring it to your notice that generslly it is.
not so. '

Mr. Speaker: Order, orde-.

8hri Deshbandhu Gupta: Out of these two lakhs and odd applicutions ma
I know the number of applications which were lost in the office and for whie
the applicants had to supply duplicate copies of applications?

Shri Neogy: I have no idea.
Shri Deshbandhu Gupta: Is the hon. Minister aware of the fact that there

is a general complaint that many applicants have to send duplicate ecpies
because whenever they ask for action on their applications they a e told that
the applications are not traceable?

Shri Neogy: 1 have heard of such complaints, but 1 would not accept the
proposition in the terms in which my hon. friend has framed it.

Shri Bidhva: May I know within what period the applicants are informed
that their apyilications have been accepted or rejected?

Shri Neogy: As soon as & ‘deolsiou is amvea as.
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Parrr
*439. Shri Nandkishore Das: Will the Minister of Indusiry and Supply be
pleased to state:

(a) th2 total quantity of paper consumed in India during the years 1948 and
1949;

(b) the sources. both indigenous and foreign from which paper was obtained ;
and

(c) the difference in price-level of foreign and indigenous sources of this
commodity ?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (1) to (o).
A statement giving the required information is laid on the Table of the House.

STATEMENT
Year ’
Item 1948 1949 Remarks

(a)  Consumption 160,000 Tons 150,000 Tons Estimated annual oon-
sumption of paper and
Board excluding News-
print.

(b) (i) Indigenous

Production, 97,906 » 103,133
(ii) Imports 53,000 ”» 86,000

” Increase in imports du.
ring 1949 was due to the
faol that Paper was in-
Sluded in ‘Open General
Licenoe for some time.

(o) (i) Average Controlled
Price of Imported
Paper .« Re. 1.0-0 per Ib.

(ii) Average Controlled
Prioe of Indigenous

Paper. « Re.0-10-1 per. Ib

82 Mfwz 19 : F FWF 70 30 F g7 § anar g 3w =afye
frar § it araY farqed ?

Seth Govind Das: Out of the imported paper how much is newsprint and
how much the rest? :

STo THo Flo AT : ¢ arfomt & qafire 78 it 7 § |
Dr. 8. P. Mookerjee: This list does not include any newsprint.
5 My 7@ : Y #a1 qafez age d af o & 7

Seth Govind Das: Is no newsprint then imported from abroad ?
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o GHo To At : qAfi arged aT g |
Dr. 8. P. Mookerjee: It is imported.
g5 Mfag g9 : & qg TAATATRATE fF I & I FW9 v g
Sad gafire faaar § SR aidy Forw feaar g ?

Seth Govind Das: I want to know how much of the imported paper is
smewsprint and how much the rest?

Mo THo Yo HFWI : B: HEM | 4T (47T 3¢,000 T ATATE |

Dr. 8. P. Mookerjee: The newsprint imnported in six months comes to
28,000 tons.

g3 Nfag a9 : T Ty ?
Seth Govind Das: And, the rest?

Mo GHo Yo HFWI : AT wede & faar §

Dr. 8. P. Mookerjee: The rest is shown in the statement.
Fren stfaeq T 34T ArAiae fafret e aaowt fF &5 Frw
foraar @9 gYaT & Sa¥ gra &1 AT g fbaer @9 gar g ?

Lala Achint Ram: Will the hon. Minister please state what is the quantity
-of hand-made paper consumed as against the total consumption of paper?

o GHo o HFHHT : 7E @IS e FT T § 10 FT FTH TGN |

Dr. 8. P. Mookerjee: This is oll about mill-made paper and not sbout
chand-made.

STt Afq TH : g FT &1 g7 FIS fovqar @« ar & ?

Lala Achint Ram: What is the consumption of hand-made pape:?

o UHo To AFH : agd ¥ §, 4A & arft 7 w97 &1

Dr. 8. P. Mookerjee: It is very little, 1 cannot say precisely just now.
FTAT ATHT W © &7 AT AT F7 Hfga §3F ?

Lala Achint Ram: Will you try to find out?
ToTHo o AFWA! @ J&T |

Dr. 8. P. Mookerjee: Certainly.

Shri Kamath: What proportion of the puper used in India is consumed in
sthe Secretariats at the Qentre and in the States?

Mr. Speaker: Orde:, order. I do not think it arises herc.
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Shri Deshbandhu Gupta: May I know whether the hon. Minister is aware
of the fact that newsprint prices have gone up during the last six months,
if so, what has been the extent of rise?

Dl'..B. P. Mookerjee: Sir, this question does not deal with newsprint,
There is another question on that subject and if the hon. Member likes he
may put his question then.

AGRIOCULTURAL LaBour ENQUIBY

*440. Shri Venkataraman: Will the Minister of Labour be pleased to state:

(8) how many villages have heen selected for the purpose of conducting {he
All-India Agricultural Labour Enquiry;

(b) whether the proposed survey is a random survey or a sample survey;

&c) if the latter, whether the assistance of the registered and unregistered
Trade Unions relating to agricultural labour has been sought in the choice of
samples;

(d) whether the scope of the enquiry is limited to agricultural labour working
for wages or whether it includes agricultural labour working for a share in
produce:

(e) when the enquiry will be completed;

(f) whether any report will be published; and

(g8) wheth=r the minimum wages in agriculture will be fixed within the time
specified in the Minimum Wages Act?

The Minister of Labour (Shri Jagjivan Ram): (a) About 300 villages . will
‘be covered by the All-India Agricultural Labour Enquiry. Of these 717 villages
have already been selected. .

(b) The proposed survey is a random sample survey and the villages have
been selected on the principles of stratified random sampling.

(¢) The question does not arise.

(d) The questionnaire consists of three parts. The General Village
Questionnaire will contain data relating to the village as a whole covering
agricultural as also non-agricultural families. The General Family Quesjion-
naire will contain data relating to all families in the villages selected. The
Intensive Family Questionnaire will contain data relating to a sample of agri-
cultural labou: families in the selected villages. All classes of agricujtuyal
labour will be covered by this enquiry including those working for a share in
the produce.

(e) The enquiry is expected to be completed within a year or so.

(f) Yes. .

(g) This is for State Governments to consider.

Shri Venkataraman: Mav 1 kunow why the original number of 2,000
villages intended to be su veved has been reduced to 800?

Shri Jagjivan Ram: The opinion of the statisticians was that if enquiries
were held in 800 villages on the basis of stratified random selectipn, the
results will be the same as in the case of a survey of 2,000 or more villages.
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Shri Venkataraman: May I know what proportion these 800 villages bear
to the total number of villages in the whole of India?

Shri Jagjlvan Ram: That is a question of pure mathematics.

Shri Venkataraman: Is it not a matter of logic that if u fewer samples are
taken the results may not be good?

Mr. Speaker: Order, order. He is arguing.

Shri Rathnaswamy: Is the Government aware that on account of the dis-
eontent among agricultural workers, even a campaign like the ‘Grow More
Food’ campaign has not met with sufficient success?

Mr. Speaker: I do not think the question is relevant.

Shri Kigshorimohan Tripathi: May I know the names of States where the
enquiry has been completed ?

8hri Jagjivan Ram: The enquiry has not been completed as yei but the
villages have been selected and some enquiries in o few villages have been
completed. The villages have been selected and the first preliminary enquiries
have been completed in Assam, West Bengal, Bihar, Orissa, Uttar Pradesh,
Msadhys Pradesh, Madras and Myso e. The States where the villages have
nlready been selected are Assam, Bihar, Bombay, Madhya Pradesh, Punjab,
Hyderabad, Himachal Pradesh, Madras, Travancore-Cochin, Orissa, Mysore,

Rajasthun, Uttar Pradesh, West Bengal, Ajmer, Delhi, Jaipur, Udaipur, Kotah
and Bikaner.

8hri Satyanarayana: What is the basis on which these villages have been
selected?

Shri Jagjivan Ram: Ags I have already said, it is on the principle of
stratified random selection.

8hri Tyagi: Will this enquiry cover only wages or will it also include the
hygienic and housing’ conditions of labourers?

Shri Jagiivan Ram: The questicnnaire is very comprehensive, and I would
refer my hon. friend to the copy which is available in the Library of the

House. If he goes through it, he will find that the enquiry is a very com-
prehensive cone.

stz : a0 AANG KA A FT oA T qE T4v § i argrami
Fqz fotd st o AT ag 1q aiw 7 e o

.Shri Bhatt: Has the hon. Minister's attention been drawn to the publicity
given by the newspapers to several reports in connection with this enquiry?

Y e T Y g T iy fnd off )

Shri Jagiivan Ram: Yes, some roports have been published in connection
with that enquiry.

st wg : aY IasT feneE arge #9 amaf ?
Shri Bhati: How did the reports in question leak out?
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gy A SR T o e § ot g @ € R wwi F g A
J’.ﬁ grit & qg o T | ¥EH A1 TAdr qY 4 A4 aHaar |

8hri Jagjivan Ram: The work connccted with the enquiry has been- cors-
pleted in one of the villages. The press 1eprepentatlves of the area might
have got the repo.t there and hence the publicity in the papers. 1 do npt
consider there is anything wrong with it.

8hri R. Velayudhan: Do Government propose to take any sction after
the enquiry is finished?

8hri Jagjivan R8m: That is obvious.

Shri R. Subramaniam: Does the enquiry take into consideration the
housing problemi of agrieultural labour also, or is it limited to fixation of
wuages only?

Mr. Speaker: He has already replied that the enquiry is a comprehenstye
one.

8hri V. J. Gupta: Apart from lundless labourers, are those people who
own lands but do agricuiturul work and earn wages during their spare-time
also included in the category of agricultural labourers?

8hri Jagjivan Ram: I have al eady answered, in reply to part (d), that
families will be covered; ulso those who are partly landless labourers and gve
small, petty landholders or cultivators.

LABOUR WAGES IN INDUSTRIES

*441, Shri KannamWar: Will the Minister of Labour he pleased to state
in how many industries have the Government fixed the wages of labour-apd
in how many industries it remains to be done?

' &
The Minister of Labour (S8hri Jaglivan Ram): It is presumed that ‘the
hon. Member has in mind the question of the fixation of minimum *wages
under the Minimum Wages Act, 1948. If so, I may draw his attention’
my reply on the 16th Februay 1949 to starred question No. 418 asked
8hri V. C. Kesava Rao with which a statement was laid on the Table of the
House. I am sorry it has not been possible to bring that statement up-to-daty.

Shrimati Durgabai: May I know whether the provisions of the Minimum
Wages Act are applicable to all classes of industries; if not, what are the
clusses of industries to which they apply?

Mr, Speaker: Order, order. She may refer to the Act.

Shrimat{ Durgabai: T want to know whether the provisions of the Mlp—
mum Wages Act have been brought into force.

Mr. Speaker: That is a different point.

Shri Jagjivai Ram: In the Minimum Wages Act, there are two Schedulss
—-one for the scheduled employments and the other for agriculture. The A
has been brought into force in certain States in respect of some of the sche-
, duled industries.

8hri A, P. Jajn: May I know on what principles dlﬁerent industrics gpe
selected for fixing minimum wages?



410 PARLIAMENTARY DEBATES [22np Fes. 1950

Shri Jagjivan Ram: The principles were settled when the Bill was before
the House

Shni A, P. Jain: T am not referring to Schedules inter s¢. I am enquiring
about the basis on which certain industries were selected for fixing wages and
others were left out within the permissible schedule itself?

8hrl Jagjivan Ram: If my hon. friend will refer to the Schedules in the
Act, he will find that most of the industries selected are sweated industries,
and cven among them, some are comparatively more sweated. Industries
which are more sweated have been given first preference.

Shri Kamath: Does the minimum wage fixed by Government bear the
same proportion to the cost of living, as it does in countries like England and
Ame:ica?

Shri Jagjivan Ram: Certain principles werc laid down in the Act itself,
and when the Bill was under discussion iy hon. friend was, I think, present.

Shri Kamath: I was not.

Shri Jagjivan Ram: I am sorry for that. The principles on which wages,
dearness allowance and other allowances arc to be caleulated are specifically
mentioned in the Act itself, and the principles on which we have been deter-
mining our dearness allowance are practically the same as those in other
countries.

8hri Venkataraman: Is the hon. Minister aware that minimum wages have
not been fixed even for a single industry in Madras State?

Shri Jagjivan Ram: I cannot say off-hand. But I think they have fixed
minimum wages for one or two industries. I am not quite definite.

Prof. Ranga: Muy I know whethe: minimum wages have been fixed for
all the industries mentioned in Schedule I, and whether Government have
coigiflered the desirability of publication of the minimum wages that have
so far been fixed for various industries?

Shri Jagjivan Ram: The primary responsibilig'o for fixing minimum wages
for_the Scheduled industries is that of State vernments, and wherever
ninfpum wages have been fixed, they are published in the Gazettes of the
State Governments concerned. Minimum wages have not been fixed for all
the scheduled industries. They have been fixed only for a few of them, and
the. State Governments concerned have published them in their respective
Gazettes.

Shn Tyagi: Has the rate of minimum wages any relation to the work
turned out by the labou er?

Shri Jagjivan Ram: That is obvious. If my hon.. friend will refer to the
Act, he will ind that the various principles for fixation of minimum wages
have been laid down there. '

ghri Tyagi: 1 want to know whether a minimum standard of work has
also been fixed along with the minimum wages?

Shri Jagjivan Ram: Of course it is there.

Dr. M. V. Gangadhara Siva: May I know whether the hon. Minister is
aware of the fact that the bulk of labour is agricultural and industrial laboun
and that for that lahour even the minimum wages are not properly paid by the
capitalista and whether the- Minister proposes to msake any arrangements for
safeguarding their interests?
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Shri Jagjivan Ram: I have not followed the question.

Mr, Spesker: I have followed a part of it. The question seems to be
that the capitalists are not paying the wages properly and asks what means
the Government have to enforce the rules?

Shri Jagjivan Ram: The Payment of Wages Act is enforceable in respect
of many industries and if any of its provisions are violated the employers are
liable to be prosecuted. But, all the same, I am also aware that in mgsb
of the industries the minimum wages have not been fixed and therefore prose-
cution is not possible. 8o far -as agriculture is concerned, an enquiry is going
on and will be only after the report of that enquiry is received we will take
such action as may be called for in the light of the report. '

Di1sPLACED COMPANIES FOR SALT TRADE

.

*442, Shri Asawa: (a) Will the Minister of Industry and Supply be pleased
to state whether it is a fact that five displaced companies have been recognised
at Sambha’ lake who have been granted allotment by ourtailing the share
of regular registered Sambhar salt traders and no displaced company has been
recognised at Kharagodha and Didwana?

(b) If the answer to part (a) above be in the affirmative, what are the rea-
sons for this differential treatment?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes.

(b) No displaced company cduld_ be recognised at Kharagodha and Didwana
because the displaced persons did not apply for it. However, some applica-
tions have recently been received and the matter is under consideration.

Shri Sivan Pillay: Has any proposal for the taking over of the salt industry
in Travancore and Cochin by the Government of the State been received by
the Central Government and, if so, what is the policy of the Central Govern-
ment in regard to it?

Dr. 8. P. Mookerjee: I do not think we have received any spplication
from djsplaced persons from Travancoe and Cochin.

UNEMPLOYMENT STATISTICS

*444, Shri Rathnaswamy: (a) Will the Minister of Labour be pleased to
state whether Government are in possession of statistics of unemployed persons
in India?

(b) If so, how many skilled and unskilled persons are unemployed at pre-
sent?

(¢) Has there been an inercase in the number of unemployed persons during
the last two years?

(d) Tf so, how do Government propose to tackle this prohlem ?

The Minister of Labour (Shri Jagjivan Ram): (a) The Governmoent are 1ot
in possession of statisties of all the unemployed persons in India. But the
Director-General of Resettlement and Fmployment maintains figures relating
to all those unemployed who are to register their names for seeking employ-
went through Employment Exchanges. ’
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(b) The number of applieants, who have not been placed in employment
as on the 81st December 1949 is as given below:

Unskilled Labour 1,17,174
All other categories 1,867,161
ToraL 2,74,838

(c), The extent of increase in unemployment cannot be gauged in the
sabsence of accurate statistics of unemployment. But the statistics main-
tgined in the Employment Exchanges show that unemployment has increased
&%‘ some extent during 1949. A statement showing the monthly figures of
number of applicants on live registers at the end of the month of the last two
yéirs is placed on the Table.

{d) Oomplete elimination of unemployment ig not practicable in the near
fyfure. But unemployment due to shortage of raw materials, accumulation
of stocks, use of old machinery, and similar specific causes is receiving the
aféengion of the Government. '

STATEMENT
__I&vgnw of applicants on the live Registers of Employment Bzchanges at the end of the monih,
~—— .

Month 1948 1949
January 2,33,668 2,581,200
February 2,16,581 2,49,881
Maearch 2,11,540 2,861,503
April 2,12,860 2,76,309
May 2,10,302 2,91,713
June 2,19,714 2,12,734
July 2,260,449 2,26,300
August 2,832,788 3,387,002
September 2,36,368 3,338,897
October 2,30,727 3,10,272
November 2,28,938 2,901,584
December 2,39,033 2,74,335

Shri Rathnaswamy: Have Government made any effort to collect statistics
of uncmployed graduates in the country?

Shri Jagjivan Ram: No, Sir. As I have stated, we have no machinery
for that. At the Employment Fxchanges we registe: the names of those un-
employed persons who care to register their numes there.

$hri Meeran: May I know whether the hon. Minister will cousider the
advisability of having a machinery to prepare a complete statistics of wun-
employed persons in the country?

My, Speakec: Order, order. That is a suggestion for action.
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Shri Harihar Nath Shastri: Mav T ask the hon. Minister to state the
number of employed persons who registe ed with Employment Exchanges
during the previous two years, 1948 and 1949 and the number of persons for
whom cmployment could have been found during that period?

8hri Jagjivan Ram: I am afraid T have answered that question only a few
duys back. I have not got the information ready at hand.

Prof. Ranga: How much unemployment has been caused by Government
in the Labour Department itself by their own recent retrenchmient of a
number of t aining centres and employment exchanges?

Shri Jagjivan Ram: 1 am afraid we have retrenched a few. hupdreds. .gf
our staff as an economy measure. .

Shri Ramaswamy Naidu: Do the Exchanges register unemployed. agricuyl-
$ural labour?

Bhri Jagjivan Ram: At present we try to register all the pe sons without
any distinction who tare to be registered.

Shrl Rathnaswamy: Are the Government satisfied about the efficiency of
the machinery set up by them to find employment for our unemployed people?

Mr. Speaker: It is a matter of opinion.

'8hyi Harihar Nath Shastri: Is it a fact that there has been a fall cf about
80 per cent. in the number of persons employzd through the Employment
Exchanges in 1949 as compared with 1948?

8hri Jagjivan Ram: 1t is not 60 per cent. 1 have not got the figures
ready. But, as I have stated, the employment position has recently
deteriorated.

8hri Kamath: Do Government propose to collect statistics of those fully
employed, partly employed and unemployed as & part of the ensuing consus.
operations ?

8hri Jagjivan Ram: That point has already been taken up with the Census
Commissioner and I think something might be done in that direction.

ExprorT PRIOES OF TEXTILES

*445, Shri N, 8. Jain: (a) Will the Minister of Commerce be pleased to
state whethe' Government are aware that the textile mills are quoting fifty
per cenb. above the pre-deconirol prices for export since the decla ation of de-
control of prices. for export?

(b) What is its effect on the export trade?

The Minister of Commerce (Shri Neogy): (a) Governinent are aware that
higher prices are heing quoted by textile mills for export purposes wow that
price control has been removed, but they have had no reports to suggest that
the increase over pre-decontrol prices is of the order suggested by the hon.
Member.

. (b) Since prices were de-controlled only recently, it is too early to judge
the actual effect of this action on the export trade; but Govermmnent have
cve'y rcason to believe that the industry as a whole would not wish to raise
prices to such an extent as to make its products unsaleable in the overseas
markets.
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Shri N. 8. Jain: Have the Government any idea of the quality of cloth.
exported to foreign countries after the de-control?
Shri Neogy: Nobt just at the moment.

Shri N. 8. Jain: Has it been brought to the notice of the Government that
some countries like Malays have not been importing cloth from this country
because of the 1ise in prices?

. Bhni Neogy: The Malaya case has been very widely advertised. I emv
making enquiries. We have not received any report so far from our repre-
sentative there.

fhri Deshbandhu Gupts:.Is jt a:fact that-part of the textiles exported from
India_are re-expo:ted to Pakistan?

Shrt Neogy: That is what we are informed.

Shri A. P. Jain: May I know what the increase in the price of goods is:
according to the information in the possession of the Government?

8hri Neogy: All that we heard was that some of the mills were quoting
i,o.h.l prices 25 per cent. above the ex-mill prices. That is all that we have
eard.

8hri 8idhva: May I know whethe: the export in March is likely to be
promising ?

8hri Neogy: Exports have been quite encouraging so far.

WRITTEN ANSWERS TO QUESTIONS

ForeiGN Firms

*488. Dr. Deshmukh: (a) Will the Minister of Commarce be pleased. to
:tat.e the number of foreigners and foreign firs engaged in any kind of trade
n India? \

(b) What is the extent of trade in terms of rupees per annum of each of
the firms or individuals?

(¢) Do Government exercise any control or supervision on the coming into
India of foreigners and foreign firms for trading purposes?

(d) Are the e any rules governing this matter?
(e) 1f so, when were they framed?
(f) If not, do Government propose to take up the matter?

(&) Do any forecign Governments permit Indians to trade freely in their
countries ?

(h) 1f so, which countries give this facility to Indians?

(i) Do Government, . equire foreigners and foreign firms (o take out Feencas
for trading in this country?

The Minister of Commerce (Shri Neogy): (a) and (b). - The information in
question is not available.
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(¢) to (e). A certain measure of control is exe.cised through the operation
of (i) passport and visa regulations brought into force from 15th August 1947,
and (ii) the TForeign Exchange Regulation Act, 1947 in the matter of their
acquiing securities and remittance of funds abroad.

(f) Does not a:ise.

(8) and (h). I would invite the hon. Member’s attention in this cannection.
to his starred question No. 214 answered by me on the 8th February, 1949
regarding reciprocal trading rights in foreign countries. .

The information subsequently received on the subject is laid ‘on the Table.
of the House. [Bee Appendiz I1I, annexurs No. 4].

(i) No, Sir.

MANUFAOTURE OF GLASS-WARE

*435. Dr. Deshmukh: (a) Will the Minister of Industry and Supply be-
pleased to state what is the value of glass-ware annually preduced in India?

(b) What is the value of the total annual consumption of gless-ware in India?:

{c) What steps bave been taken during the last three years towards increased
manufacture of glass-wa:e in India?

(d) Is self-sufficiency in glags-ware being attempted and it so, what is the-
scheme?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a)

Type of Product. Valus ¢n lakhe of Re.

1048 1949
Sheet and Plate Glass 21.89 6.26 (approximately)?
Other glassware 728,19  790.4%

(b) Accurate figures are not readily available. The estimated consumptions.
is of the value of Rs. 9 crores.

(c) and (d). A statement is placed on the Table. [See Appendiz I,
annexzure No. 5].

Unxi1oNs AFFILIATED TO I.N.T.U.C., HI¥Np0 M4zDUR S4BHA AND A.I.T.U.C.

*436. Shri Kesava Rao: (a) Will the Minister of Labour he pleased to state
what is the number of Unions affiliated to the I.N.T.U.C., Hind Maedur
Sabha and A.I.T.U.C. and what is the strength of labour belonging to each
association ?

(b) On what basis is the selection of labour representatives to represent India
in Intetnational (lonferences made?

(c) Have any complaints been received about tho mode of seloction®
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The Minister of Labour (Shri Jagjivan Ram): (a) The summary below gives
the comparative strength of the three organisations as claimed by them in
Juns, 1049. No later information is available.

-

Organisation Number of Unions Total number of
members
(1) TheI.N.T.U.C. 863 11,99,629
(2) The Hind Mazdur Sabha 413 6,46,921
(3) The A,I.T. U.C. 144 5,217,802

These figures have not been verified by the Government of India.

__ (b) The selection of the Indian workers’ delegation to- the International
‘Labour Conference and meetings of the Industrial Committees convened by
-the International Labour Organisation is made in accordance with the consti-

tution of the International Labour Organisation, the relevant Clause of which
‘runs as follows:

*“The Members undertake to nominate non-Goverrment delegates and advisers chosen in
agreement with the Industrial or tions, if such orgaaisations exist, which sre most
“representatives of employers or workpeople, as the case may be, in their respective countries.”

In accordance with these provisions, the Government of India have, on
-every occasion been inviting all the three organisations mentioned sbove to
furnish joint lists of delegations, if possible. As, however, no organisation
“has found it possible to agree with any other organisation in this respect, Gov-
-ernment have always had to accept the nominations of the most representa-
“tive of the three organisations.

(c) The Credentials of the Indian Workers’ delegation to the 82nd session
of the International Labour Conference held in Geneva in June 1949, were
-challenged, but; the complaint was rejected by the Credentials Committee of
the Conference.

REASSESSMENT OF LAND UNDER QUASI-PERMANENT ALLOTMENT

*443, Glani @. 8. Musafir: Will the Minister of Rehabilitation be pleased
“to state:

(n) whether it is a fact that Government appointed a Board of Financial
Commissioners in February, 1949, to re-consider the question of reassessment
of circles of evacuees’ land under quasi-permanent allotment of lands in Pun-
jab and other States?

(b) the conclusions reached by the said Board; and

(¢) whether the Government of Punjab have implemented the decisions of
the said Board in allotting land and if not, the reasons for that?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (32 A
‘Comruittee was appointed in March 1949 to examine the whole scheme includ-
ing the allocation of areas.

(b) The conclusions of the Committee are set out in its report a copy of
‘which I place on the Table of the House. [See Appendix 111, annexure No. 6].

(c) The Scheme is in the course of implementation.
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REHABILITATION OF DIsrLACED PERsSONS IN PEPSU

*446. Kaka Bhagwant Roy: (1) Will the Minister of Rehahilitation be pleas-
cd to state the number of displaced persons rehabilitated in PEPSU up to
‘B1st December 1949?

(b) What is the amount allotted by tho Government of India so far to the
PEPSU Government for rehabilitation expenditure ?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a) The
numbe: of displaced persons at present in PEPSU is estimated at 37 lakhs,
This figure includes 16,200 Bahawalpuri displaced persons who were recently
sent from the Kurukshetra Camp for rehabilitation in towns of PEPSU.

(b) The Government of India have o far ‘allotted to the PEPBU Govern-
ment a surn of rupees 150 lakhs as loan for their rehabilitation expenditure.

NEWSPRINT

%447, Shri Gopinath Singh: Will the Minister of Industry and Supply he
pleased to state:

(a) the total annual requirement of newsprint in India;

(b) the total quantity of newsprint at present allowed to be imported
annually into India; and

(c) the quantity. of newsprint at present manufactured annually in India?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): () Abous
57,000 tons.

(b) For the current half yearly period a monetary ceiling of Rs. 180 lakhs

for import of newsprint has been fixed which is expected to cover a quantity
of about 28,000 tons at current prices in exporting countries.

(c) Nil.
OVERHAULING CHARGES FOR AVROPLANES

*448. Prof. Ranga: Will the Minister of Industry and Supply be pleased
to state:

(a) whether the attention of the Government has been drawn to the article
on ‘‘whither Hindustan Aircraft’’ in February 1950 number of Caravan pub-
lished in New Delhi;

(b) whether Government have examined or propose to examine the utility
of the suggestion made by ‘‘a foreign expert’’ invited by Government and quot-
ed in the article that ‘‘the turbine engine aireraft’’ would be more useful,
-economical, especially in maintenance charges, than ‘‘the piston-engined
airoraft’’;

(¢) whether it is a fact that the annual overhaul charges now being demanded
by the Hindustan Aircraft Titd., for civilian plarnes came to Rs. 50,000; and

(d) whetiwer there is any proposal to reduce these charges to meet the wishes
of the industry?

‘The Minister of Industry and Supply (Dr. 8. P, Mooke-jee): (1) Yes, Sir.

(b) Tha suggestion’ is under consideration.

(c) No. Bir, the present annual overhaul charges come to about Rs. 40,000.

(d) Nc., Sir, as the present reduced charges were introduced only in August,
1949.
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IMPORT OF PLYwWoOD TE:-"HESTS
*449, 8hri B. K. P. Sinha: (a) Will the Minister of Commerce he pleased

to state whether it is a fact that applications for licences for the import of one
million plywood tea-chests have been called for?

(b) What would be the approximate total price of these teu-chests in Indian
eurrency ?

(c) Did Government satisfy themselves before calling for these applications:
that the demand could not be met by local supply?

The Minister of Commerce (Shri Neogy): (s) and (c). Yes.
(b) The total price will be about Rs. 45 lakhs.

LEATHER INDUSTRY

#450. Shri Ohandrika Ram: Will the Minister of Industry and Supply be
rleased to state whether there is any proposal for the appointment of a committee
or making an enquiry into the condition of the leather industry ?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): No, Sir.
UNEMPLOYMENT AMONG LEATHER WORKERS

*451. 8hri Chandrika Ram: Will the Minister of Labour be pleased to
state whether Government have any scheme to remove the unemployment.
among leather workers in this country and if so, when will it be implemented?

The Minister of Labour (Shri Jagjivan Ram): No scheme for removing un-
employment specifically among leather workers is under consideration. An
Industrial Committee on Tanneries and leather goods manufactories has,

however, been set up for regulation of condition of labour in these employ-
ment.

CoAL WASHING PLANT
*452. Shri B. R. Bhagat: Will the Minister of Industry and Supply be
pleased to state:
(a) whether there is any coal washing plant in India,

(b) if the answer to part (a) above be in the negative, whether Government
intend installing such a plant; and

(c) if so, at what place?
The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (n) No.
(b) and (c). The question of installing coal washing plants i under con-

sideration of Government along with other recommondations made by the
Metallurgical Coal Conservation Committee in their interim report.
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TEA PRODUCTION IN TRAVANOCORE-COOHIN STATES UNION

*454. 8hri R. Velayudhan: (a) Will the Minister of Oommerce be pleased to
state what was the total quantity of ten produced in the Travancore-Cochin
States Union in the year 1949 and what percentage did it form of the total
tea produced in Indis during the same period?

(b) How much tea is exported to United Kingdom according to the latest
trade agreement?

{(c) Is it a fuct that the export period of tea from India is not in accordance
-with the tea production period in the Travancore-Cochin Union?

The Ministér of Commerce (8hri Neogy): (a) The tea production in
‘Travancore-Cochin during 1949 is estimated at 47'8 million lbs. out of an
estimated all-India crop of about 579-4 million lbs.

(b) Gove nment have agreed to the export of 300 million lbs. of tea of 1949
crop to the U.X. under an arrangement for bulk purchases. There is no trade
agreement in this respect.

(e) Tha total quantity of tea allowed to he exported out of India is declared
on the basis of the financial year. As the tea production season in Travancore-
‘Cochin runs all round the year, this question does not :eally arise.

BiLLs oF DISPLACED CONTRACTORS

*455. Giani G. 8. Musafir: (s) Will the Minister of Rehabilitatlon be pleased
to state whether it is a fact that many of the bills and securities of displaced
contractors, due before partition, have not been paid so fa:?

(b) If so, how long will it take to settle the dues of such displaced con-
tractors?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksena): (a
and (b). This information is being collected by the Ministry of Finance an
will be made available to the House as soon as possible.

SALT DRSPATOHES FROM SAMBHAR AND KHARAGODHA

50. Shri Asawa: Will the Minister of Industry and Supply be pleased to
place on the Table of the House a comparative statement showing the number
of salt despatches from and the number of traders handling them at Sambhar

Lake and Kharagodha?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The state-
.ment asked for ig laid on the Table of the House.

STATEMENT
Total %mneity of salt Number of traders

Name of the source despatohed in 1949. handling the trade.
(In thousand mds.) Number of Total  number
Companies of members in
these Companies.
Sambhar 73,00 10 Companies 518 members

Khearagodha 32,00 1 Company 53 "

and 22 other
small deslers.
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ALLOTMENT OF SALT TRADE A1 KHARAGODHA

51. Shri Asawa: (1) Will the Minister of Indusiry and Supply be pleased
to stute whether it is a fact that only two fims at Kharagodha have been.
allotted 174 and 78 cards respectively?

(b) What is the proportion of the trade handled. by these firms to the
trade handled by the remaining 51 registered selt t:aders?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes.

(b} Out of the total 847 cards, these two firms have 252 ca:ds and the
remaining 95 cards are distributed among 54 other traders.

COMMITT: E8 APPOINTED BY MINISTRY OF INDUSTRY AND SUPPLY

62. Shri Kamath: Will the Minister of Industry and Supply be pleased to
lay on the Table of the House a statement giving the number of Committees,
formal and informal, appointed by his Ministry since 15th August, 1947
together with the composition and terms of reference of each?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): The information
asked for is boing collected and will be laid on the Table of the }ouse in due

course. e (3

RUBBER PRODUCTION

53. Shri R. Velayudhan: Wi'l the Minister of Industry and Supply be
pleased to lay on the Table of the House a statement showing:

(a) the total production of rubber in India in the year 1949;
(b) the consumption of rubber by manufacturers in India in the same year;

(c) the quantity of rubber that was produced in the Travancore-Cochin
Union in 1948; and

(d) the quantity of rubber that was imported into Indin from outside in:
the same year?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): A rtatement
giving the information asked for is laid on the Table of the House.

STATEMENT

(») Total produotion of rubber in Irdia during the *
year 1949 15,587 tone

(b) Consumption of rubber by manunfacturers in
India in the same year 19,192 tons.

(c) Quantity of rubber that was produced in the
Travancore Cochin Union in 1948:

Travenoore 12,246 tons
Cochin 8717 tons

(d) Quantity of rubber that was imported into
India from outside in the same year 4,875 tons
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Levy oF SarLt CEss

%4. Shri 8idhva: (a) Will the Minister of Industry and Bupply be pleased
to state whether salt cess is levied on all salt produced f om Government and
privately-owned factories?

(b) If so, is any exempiion being made in the case of shipments of salt
made to Calcutta?

(¢) If the answer to part (b) above be in the affirmative, what are the
reagons for this exemption?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Yes.
(b) Yes.

(c) This exemption is not for a particular province only, as the salt shipped
to Calcutta is distributed to West Bengal, Bihar, U.P. and Orissa. The
exemption has been made to keep down the price, which is higher than that
in the rest of India, on account of the heavy sea freight.
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In Volume I,— -
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed"”.
(iii) Page (iv), Col. 2, delete line 20.

2. No. 2, dated the 31st January, 1950,—
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3. No. 3, dated the 1st February, 1950,—
(i) Page 32, line 13 for “ule’ read “rule”.
(il) 9% vg, 9/ ¢¢ & “geare” F @@ < “qE” 93 |
4. No. 4, dated the 2nd February, 1950,~
(i) Page 103, line 3 add “it” before *is”’,
(ii) g% g0y, Y ¥ gud dfam F A= if’d‘r" & wqr ax “shar’ o
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(iv) Page 110, line 5 from bottom for “humiled” read “bundled”.

s. No. 5, dated the 3rd February, 1950,—
(i) 75 2¢R, qRE dfil 7 “Troal” F M T TR @)
(ii) Page 186, line 17 from bottom for “‘debator” read ‘“debtor”.
(iii) Page 188, line 18 for “unformity” read ‘“uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.<‘were” read ‘‘are”.
(ii) Page 212, line 12 from bottom for “of” read “the”.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an I. C. S. man and is, admiuedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8, No. 9, dated the gth February, 1950,—
(i) Page 369, line 24 for “are” read “am”.

(i) Page 371, for line 18 read “giving me credit for having done something which should
really go to the”,

(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 1oth February, 1950,
(i) Page 415, line 2 from bottom for “detrimetal” read “detrimental”.
(ii) Page 420, line 10 from bottom for “is” read “in”.
(1ii) Page 431, line 3 from bottom for “L” read “s.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “was” insert “as”.
(i) Page 463, line 21 from bottom for “‘re-assembled” read *then adjourned for”.
272 PSD. ;



(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch™,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(i) Page 604, line 4 for “inperils” read “imperils” and in line 6 Sfor “calus” read “Salus”.
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(vii) Page 616, line 12 from bottom for “then read “their™:
(viii) % eu, 9ffr (4 Faea® o AT ¥ A e d wiz F cmmr”
F T 9T “wgFAT 9] |
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Sor “of the” read “in the”.
14. No. 17, dated the 22nd February , 1950,—
() Page 708, line 15 from bottom for “States” read “State”.
(i) Page 723, line 21 omiz “It is” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal* read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ” read “tribulation on
account”.

(iii) 9% wgo, MY ¥ dffr 3¢ & TIH DA F A FTAN @)
(iv) 9% sus, M3 ¥df|r o & “gr" A ‘5@ o3

(v) Page 783, line 2 for “a” read “as”.

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for “33 percent”read “

33§ percent”.
(viii) Page 801, line 6 for “wgrd” read “‘award”. '
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PARLIAMENTARY DEBATES
{PART I1—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)

\

Wednesday, 22nd February, 1850

The House met at a Quarter to-Eleven of the Clock.

[Mg. SPEARER in the Chair.}

QUESTIONS AND ANSWERS
(See Part 1)

11-45 AIM. _
GOVERNMENT PREMISES (EVICTION) BILL.

The Minister of Defence (Sardar Baldev Singh): I beg to move for . leave
to introduce a Bill to provide for the eviction of certain persons from Govern-
ment premises and for certain matters connected therewith. h

Mr. Speaker: The question is:

““That leave be granted to introduce a Bill to provide for the eviction of certain persons
from Government premises and for tai tters ted th ith.”

The motion was adopted.
Sardar Baldev Singh: I introduce the Bill,

HIGH COURTS (SEALS) BILL .
The Minister of Home Affairs and the States (Sardar Patel): I beg to move:

“Thai the Bill to provide for the use of seals of common form and design by the High
‘Coarts in the States, be taken into consideration.’

This is a small non-controversial piece of legislation. You all know that
prior to 26th January 1950, the seals of High Courts in India were provided for
either by Letters Patent or by the various orders constituting the High Courts.
According to the Letters Patent, the High Court seal bore a device and impres-
sion of the Royal Arms, This was obviously inappropriate after the proclamation
of the Republic. We, therefore, replaced the High Court Seals by a new design
consisting of the Ashoka Capital Motif and bearing the motto ‘‘Satyameva
Jayate'’ in Devanagari script. This was doné by means of an Ordinance. I
.am now moving this Bill to réplace the Ordinance by sn Act.

Mr. Speaker: The question is:

“That the Bill to provide for the use of seals of common form and desbgn by Righ
WCourts in thce States, be taken into considerawion. * ’ by the

The motion was adopted.
' - (7))
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Pandit Thakur Das Bhargava (Punjab): In clause 2 whereas in the cuse «.zi
High Courts in Part A or B the seal will have the words ‘Satyameva Jayate’,
we do not find these corresponding words in the proposed geal of the Judicial
Commissioner’s Court and the Chief Commissioner’s Court. I would beg of the
hou. Minister in,charge to kindly see that these words are made applicable to

thosa seals also.

The Minister of State for Railways and Transport (Shri Santhanam): "I.‘he
point is already covered. The word similar is included and so I do not think

that point is relevant.

- Mr. Speaker: The point seems to be covered as Mr. Santhanam says. The
point raised was that just as you have, at the end of the seal of the High
Courts the words ‘Satyameva Jayate’, similarly there should be a clear provi-
sion that the same words should be added at the end of the seal of the Chief
Commissioners and Judicial Commissioners.

Sardar Pate] : This is only a change of words.

Shrimati Durgabai (Madras): May I enql;ire whether the seal is uniformly
applicable to all the States High Courts both in Parts A and B or the States
Courts will have a different seal along with this?

Mr. Speaker: The provinces are now named States.
The guestion is:

““That clauses 1, 2 and 3 stand part of the BillL”

The motion was adopted.

Clauses 1, 2 and 3 were added to the Bill.

Title and the Enacting Formula were added to the Bill.
Sardar Patel: I beg to move:

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

INDIAN RAILWAYS (AMENDMFNT) BILL

The Minister of States for Transport and Railways (8hri Santhanam): I beg
to move: -

“That the Bill further to amend the Indian Railways Act, 1890, bhe taken iuto
cat}sideration.”

Mine also is a small Bill and a non-controversial Bill. As many hon.
Members are new probably they would like to know the background of this Bill.
Aceording to Section 28 of the Railway Aet, a railway administration is
prevented from giving any undue or unreasonable preference or advantage in
favour of any particular person or of any particular description or traffic in any
respect whatsoever. Therefore ordinarily the railway administration is bound
to provide wagons in the order of request irrespective of the ‘commodity or
persons asking for it. During the war it was found not, possible to move goods
in the order prescribed and so the priority organization was instituted. This.
was instituted under Rule 85-A of the Defence of India Act, which expired on
26th September 1948. Then this regulation of rail transport was found still
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necessary and it was extended by six months by the Emergency Provi‘sions-
Ordinance Act of 1946. In 1947 this was replaced by an Act known as Railway
Transport of Goods Act which was extended for 1948 and 1949. Under‘ t_he
Defence of India Rules and the Transport of Goods Act, an elaborate P_ru?rgty
Organization was set up consisting of a Central Controller of R»ai.lwa.y Priorities
at Headquarters and Regional Controllers of rail priorities at Delhi, Bombay,
Madras, Calcutta and Gorakhpur. The cost of this organization was about’
Rs. 5,66,0(0. I need not tell the House that this organization was unpopular.'
In fact the Railway Administrations were faced with a vicious circle. Because
they were not able to move all things, they had to resort to prefgrence and
priorities. But the institution of this organization led to delays which caused
more trouble. Last year when I moved for extensicn of the Transport of Goods
Act I agreed that it was necessary to sersp that organization as early as possible
and 1 gave thre undertaking that we shall try to do so as early as possible. No
sooner than the Budget Session was over, we examined this question and the
Priority Organization was abolished in Madras Region on the 1st April, in Delhi
Region on 1st July, in Gorakhpur Region on lst September, in Bombay Region
on 1st October and in Calcutia-Region on the 1st November. Now we are left
only with a nucleus of central establishment which also will be abolished on the
31st March.

1 should like that circumstanees were such that we could scrap the entire
Priority Organization without taking the power embodied in the Bill but un-
fortunately though the conditions have improved greatly in the matter of rail
transport, we require still some powers to meet emergencies. Last year, for
instance, there was in Gujerat & famine which required us to.concentrate all’
transport on the movement of grain and fodder. Similarly, this year there are
famine areas in Madras for which also we may have to do the same thing.-

There is again the Assam rail link which cannot carry all the traffic and im
which we have to regulate traffic according to necessity. There are again food
controls and other controls which cannot be properly worked unless there is the
power, when there is congestion, to move controlled commodities in preference:
to other commodities. . .

For all these'purposes which I have mentioned, we want reserve power.
Unless we take this reserve power, section 28 will prevent railways from giving
any preference. Before the war, even when the railways were prevented from
giving preference, by section 28, there was no authority to whom the com-
plainants could approach. The Central Government was the final authority to
decide whether. the preference was given or not. But we have recently set up
the Railway Rates Tribunal before which merchants and others can complain i
connection with the grant of any preference. Therefore the railway adminis-
trations will have to act strictly in accordance with the letter of section 28. We
have, therefore, taken power in this Bill to order preferential movements when-
ever there is absolute necessitly for doing so.

The House will see that in clause 2, there is provision to see that no order
shall be made for more than six months at a time. The Central Government
will enquire every six months whether each of these orders is absolutely. neces-
sary. And I wish to assure the House that we, shall try to treat this Bill as a
dend letter as far as we can do so; and we shall allow the administrations  to
resort to it only when there is an absolute national emergency,

With this explanation I hope this' Bill will be passed without much contro-
versy. - .
Mr. Speaker: Motion moved :

mni'(ll,(lal:att ig[l:s' Bill further to amend ?.he Indian Railways Act, 1890, be taken info.
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- Shri Sidhva (Madhya Pradesh): As the hon. Minister has rightly stated,
‘these priority organisations not only brought difficulties and hardship to the
«consignors and consignees and to the trading community, but they were a
scandal and brought the railway administrations into disrepute. I theréfore
congratulate the hon. Minister for having taken prompt steps to close down all
these institutions which brought a bad name to the Government and to the
railways. .

Sir, the hon. Minister has also explained that he desires this Bill in view
of the existing section-28. Section 27 also states that all facilities should be
given for the purpose of booking and delivery on railways, to comsignors and
consignees, and no preferential treatment should be shown by the railway to
anybody. That is the section that at present exists. But my friend quoted
the instance of the famine that took place last year, and he showed how Govern-
ment felt the necessity to take measures to commandeer almost all the wagons
so that the situation which -was really a very precarious one in that part of
Gujerat, could be dealt with. In my opinion, however, Government have this
reserve power all the time, and I am rather anxious that while abolishing these
priority institutions, no preference.should be given in an indirect way. The
abolition of these institutions is a good thing that the Government have done,

1'2 Noox and I do not want that by any rule-making powers, and in the nume

+ of special circumstances, this good should be undone, by the issue of
any order. The wagon position has considerably improved as has been admitted
by the hon. Minister himself from time to time.

Shri Santhanam: May I point out to my hon. friend that we are not having
any kind of rule-making powers under this Bill? -

Shri Sidhva: But the hon. Minister has said that certain powers are to be
vested in the Central Government in the case of an emergency; and surely from
that point of view, when an emergency arises, he will have to make some rules.
‘Otherwise I do not know, seeing that section 27 says that no preference should
be given to anybody, how he would be able to give any special concessions. But
‘whether rules are to be made or not, I am not very much concerned with that.
My point is that the giving of special preference should not undo the good which
‘has been very wisely done by the scrapping up of these institutions. That is
‘my only anxiety to which I wish to draw the attention of the hon. Minis! v,
As T said, 1 welcome this measure. I know some event may happen, some
-emiergency may arise just as the one pointed out by my friend. But I have 8
‘sad experience of the working of the Defence of India Act and the rules made
under it, and I therefore desire that while welcoming this measure which is
_really one that will be beneficial to the trading classes, all possible misuses
should be guarded against. Ten months ago we had %o bring to the notice of

- the hon. Minister on the floor of the House and also by correspondence, that this
priority business was causing immense hardship. Therefore I again repeat that
this is' a welcome measure, but he must'see that it is properly used. After all,
I do not see any necessity for a special messure. The Government can, by
«executive order do the thing. He could have done it. Nobody would have come
in the way of Government taking such action when an emergency arises, of com-
'msr‘dgenng wagons. After all, the wagons and the railways are ours, and we
«ean direct them to any place. ~After all such things did happen during the war
‘also. There were emergency situations then also. But if there js necessity
for such a measure, according to the Minister, I have no objection to it being

passed. I only want to draw the attention of the hon. Minist :
P ey, wramt fo inister to the fact that

Prof. Ranga (Madras): That this measure is not likely %0 be misused.
becores quit: clear from the fact that the hon. Minister concermed has himself -
~taken steps fo save the public fom most of ‘he inconveniences associated with
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the priority system. I think he was responsible very largely for abandoning that
system. Becondly, this legislation comes here none too. soon. We are not
quite sure what is likely to happen in verious parts of the country, not only
because of floods, famine and cyclone, but also because of varions other factors.
A few weeks ago, a new railway has come into existence and we do not know
how mmuch traffic it can carry, and to what extent these -wagons have to be
worked in' order to regulate the traffic thereof. And we have a huge border
line on two sides, and things are happening about which we cannot ‘orecast
to-day, and it may be necessary to regulate goods traffic in ways which eannot
bﬁ;eanﬂvisaged just now. Therefore I am glad this Bill has been brought before:
ouse. i

Thirdly, as the Minister himself has stated, care has been taken to see that
all orders are issued only for six months duration, and whenever any order is:
to be extended, the Central Government will again be able to study the working
of that order during the previous six months and then #lone agree to extend it.
Therefore I think my hon. friend Mr. Sidhva need not have any fears or qualms.
of conscience in agreeing to the passage of this Bill.

Shri Himatsingka (West Bengal): I want one or two small points to be
cleared up. The present. Bill seeks to have this clause inserted as a permanent
clause, and if I understood the hon. Minister moving this Bill aright, any order-
that will be passed will be effective, will rémain in force for six months, aud if
fresh orders have to be passed then they will be renewed.

Do 1 understand that this power will be a permanent power.in the Act, but
whenever any order ig passed under this section, it will have effect foi only &.
months and then if it is to be enforced again, a fresh order will be passed
subsequently but this power will remain in the Act?

Secondly, Sir, se far as the transport of goods to the Central Government or
to the Government of any State is concerned, the first sub-clause states: “Of
such other goods or class of goods as may be specified in the order’. Should.
I nnderstand that this clause may be made applicable in reference to. goods of
obher parties other than the Central Government and the State Governments ?
If that is so. then of course, the order is complete, 1 mean the provision will
cover all cases. Otherwise, if the second clause also is in respect of goods to’
be confined to the Goverrment or others, then there will be a lacuna. T take
it that it covers all parties in cases where the Government is of the opinion that
it is necessary. )

An Hon, Member: Any consigngeii
Shri Himatsingka: Yes.

Pandit Thakur Das Bhargava (Punjab): I welcome this Bill because it

. pertainly makes up a lacuna which existed in the Railway Act. All the same,
I understand that the provisions of section 28 were very salutary and uvo.

unressonable or undue preference could be shown to any person by the Railway.

. Department.. Now as pointed out by Prof. Ranga and the hon. Mover of the
Bill oceassions may arise: when it will be absolutely necessary for the Central

‘Government to be armed with these powers. I do not want to expatiaie om

the oceasions that may arise, but 1 do visualize that there may be many ceca-

sions of this nature when this power will be required by the Central Government:

for use in the interests of the public. (I want to suggest two things: This

power should not be exercised ordinarily. As the hon. Mover in charge of the:

Bill has himself stated, this will be a dead letter, and I welcome that statemenrt.

T would ‘have been happy if instead of the words *‘ if in its opinion™ the words

could have been “‘if the Central Government certifies that it is necessary in the

public interest’’. If these words are put in, then attention will always be
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brought to bear that in normal ecircumstances the Governinent. should never
exercise his power. Simiiarly you will be pleased to see the following words
oceur soon aiter: “'if in its opinion it is necessary in the public iterest so to
do, by general or special order.”” Now the ‘special order’ may refer cither to
any goods or any class of goods. Therefore, I do not see the necessity for the
use of the words ‘general or special order’. 1f the special order alone were
there, it would equally serve the purpose. At the same time if the words
“‘special order’” were there and the word.‘‘general” is not there, then also it
will be a sort of check on the powers of the Government that they will not be
able to abuse orders, in such a way that they apply ordinarily and in general to
certain classes of goods.

1 bez only to submit these two points and if the hon. Mover of the Bill is
agreeable, he may even now substitute for the words ‘if in its opinion’’ the
word “‘certifies”” and also do away with the word ‘‘general’’. I otherwise
support th: Bill. '

Shri Barman (West Bengal): This Bill, after all, is in the nature of an
emergency measure and we all understand how the Government may be con-
fronted from time to time in enforcing this measure, in order to look after the
interests of the public as a whole. In that connection 1 very much appreciate
the coufession of the hon. Minister that this emergency measure is also necessary
in order to facilitate the transit of goods in the Assam Rail Link and I wish
to add only a few words in that connection. It is now a sort of a permanent
measure in the case of the Assam Rail Link unless the capacity of that link is
improved very soon. )

One of the evil effects of vinergency measures is that sometimes the powers
that are taken are ubused by the permanent executives or officials and 1 bope
that the hon. Minister will see that in the case of Assam Rail Link this meusure
is utilised beneficially, not only to see that essential things are transpovted by
that Link to the Provincial Gevernments as may be necessary, but at the same
tin.e to see that private traders are given reasonable facilities for transpoitation
-of goods which are generally consumed by the public there. I would simply add
that the hon. Minister will see that this emergency measure which is going to
be a sort of necessity in the Assam Rail Link for the transit of goods may end
goon and the capacity of that Link be increased, as early as possible by the
‘Government. With these words, I support this measure.

Shri Sonavane (Bombay): I should like to support this measure and I con-
:gratulate the hon.  Minister even though he was late in bringing this Bill
before this House. The Railways (Transport of Goods) Act of 1947, under
which the, system of priorities of goods was introduced, caused a great deal of
hardship to small traders and particularly to cottage industries in the villages
and the class dealing with tanning and on account of this priority system the
carriage of leather, such as raw hides and tanned hides, stood at the lowest.
They, therefore, could not avail themselves of the booking facilities offered by
the Railways for tunned products and for bringing raw materials to their places.
"They were nctually compelled to pay three or four times higher transport costs
for their raw materials as well as for finished leather goods by means of private
‘bus transport.

Now that this Act will end by March, I hope the Railway authorities or
xather the persons entrusted with the booking of goods will not take advantage
of illiterate and ignorant people engaged in the cottage industries and thus per-
petuste this priority system and that the hon. Minister will please issue strict
-orders to the effect that in no shape this priority or preference system will be
given effect to. The small traders, particularly those persons who are engaged
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in ;Jhe cottage industries will be very happy and they will bless the hon. Minister.
I am glad t%mt this Bill which has been brought here will be a shortlived Bill.

‘With these words, I support the Bill.

‘Shri Santhanam: Sir, I only wish to say a few words. I do not think Mr.
‘Sidhva is correct in saying that without this Bill, we have r'alr,eady powers. If
we dcted as he suggests, it will be illegal and I do not think he wants the
Government of Indis to act illegally in any matter. My hon. friend, Mr.
“Himatsingks asked two questiops. It is true that this will be an addgtmn to
the Railway Act and in that sense, it will be permanent. Its operation will
not be permanent. They can only issue orders for six months at a time. We
do not know how long these emergency powers may have to be used and so
‘there is no purpose in putting a time limit to this provision.

As regards his other point, we have deliberately put the words ‘‘such goods
-or class of goods’’ so as to meet situations like the jute scarcity or cotton scarcity
for the mills or in case we have to move iron or cement to particular places. For
-all such emergencies, which I hope will be very few, we have also provided.

.My hon. friend Pandit Bhargava objected to the words ‘‘general or special
order’” and he wanted that some certificate of the Central Government should
be given. The whole purpose of the Bill is that the Central Government should
first think it necessary and itself act. It is not going to generally authorise the
administrations to act. By general order they will say that certain consign-
ments for provincial governments may be moved in preference to other articles,
That is one kind of general order. But in the case of special consignments, say
for a period of two months, the movement of sugar or sugarcane may be given
preference within a certain area. That will be a kind of special order. It is
such orders that are contemplated under this and therefore I do not think there
is any point in demanding that we should certify, because we have to issue the
orders and we can issue the orders only on the basis of this clause. It is only
when an order will say ‘‘Whereas the Government of India are of opinion that
it is necessary in the public interest’’ that these movements will be given pre-
ference. So I do not think there is any special point in his remarks.

As regards the suggestion of Mr. Barman I am as anxious as Mr. Barmsn
that the Assam rail link should be strengthened. In fact in his yesterday’s’
speech the hon. Minister of Railways has specially mentioned that a large provi-
sion hag been made in the coming Budget to strengthen the Assam rail link and
we shall go on strengthening it as far as physical limitations do not hamper vs.
‘We hope that our dispute with Pakistan is not going to be permanent. So long
83 wa depend upon the rail link alone the position will be difficult, because the
link has to go through very difficult region and it may not be possible for us to
have either double lines or broad gauge lines. But to the extent that a meter
gauge line can carry the goods we want to increase the capacity to the fullest
possible extent. )

The last speaker who participated in the debate wanted the abolition of the
priority list. It will automatically be abolished on the 81st March, because
that was issued according to the schedule in the.Transport of Goods Act. That
Act is not going to be renewed: it expires on the 31st March and there will-be
no priority list whatsoever. It is only where there is an emergency and a
particular class of goods requires preferential movement that we will authorise
preferential movement for that class of goods. All the rest of the goods will.
take their chances in the order in which consignors apply. Therefore, T would
only request your permission to quote the following words in which I moved for
the extension of the Bill last year:

“This is an unfortunate necessity. I am one of those who think that fi
goods is absolutely essential for healthy economy." ° # free movement of
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I hold fast to the same opiniop and so far ag I am responsible for the opera-

tion of this legislation I shall see that it is not used at all or used only when
there is no other way out. )

Mr, Speaker: The question is:

| “Thet the Bill further to . .
eopsideration.” v to amend the Indian Railways Act, 1890, be taken into

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 and 2 stand past of the BHL”

The motion was adopted.
Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula were added to the Bill. .

. Shri Santhanam: I beg to move:

“That the Bill be passed.”” " .
Mr. Speaker: The question is:

“Ihat the Bill be passed.”

The motion was adopted.

IMPORTS AND EXPORTS (CONTROL) AMENDMENT BILL

The Minister of Commerce (Shri Neogy): I beg to move:
““That the Bill further to amend the Imports and Exports (Control) Act, 1847, be takenm
into consideration.”

Control in the matter of imports and exports, as in so meny other maltters‘
is largely a legacy of the war. In the initial stages.during the pendency of the
war these controls were exercised through the various war time regulations, the:
Defence of India Act and so on. Later in conuection with the import and
export control measures an Ordinance was passed to cover a particular period
soon after the cessation of hostilities, That Ordinance was replaced by an Aot
of the Legislature in 1947 and ir this particular Bill I seek to extend the life of
that Act by five years.

- 'The Government of the day in 1947 were rather far too optimistic as regards
the situation that might arise after the termination of the period which they
had fixed as the life of that Eill, although, while going through the debates I
‘got the impression that several Members of the legislature were rather uncer-
tain about the necessity of keeping a measure of this kind for a longer period
than wag contemplated then. The original justification for the imposition of
control over imports and exports during the war period was mainly the necessity
for economising shipping space: which wes very limited in quantity at that
time. The primary object was the best use of the shipping space then avsil-
able. The other objects, for instance in the case of import control, were that
forsign exchange had to be conserved and used to the best possible gdvautage
of the war. On the export side it was necessary to ensure the availability of
supplies inside the country and moreover, it was also necessary to see that no
vital supplies reach the enemy countries.

During the years that followed the end of the war the justification has um-

doubtedly -changed. Although exigencies, directly related to a state of war,
ceased fo exist soon after the middle of 1945, the economic conditions brought

i
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about by the war, both in the Allied counitries that won the war and the enemy
countrios that logt it, were such that it bécame necessary for practically every
country in the world to continue some imeasure of ° control and reg}llat}on; of
both imports and exports.- The primary consideration after the termination of
the war is of course the need for eonserving foreign exchange, so far as fmpert
is concerned. With the exception of the U.S.A. and one or two other fortunate
countries it is perhaps correct tc say that every other country found itself in -a.
-position where it could not really export enough to pay for its necessary imports.

[Me. DepuTY SPEAEER in the Chair]

In the case of India, both in the period before the partition of the country as’
also after partition, and particularly so after partition, the necessity for import-
ing a considerable quantity of foodgrains has been a specially accentuating
factor since it severely limits the amount of foreign exchange available for
fraports of other essential commodities. It is also relevant to mention that the:
policy adopted during the War years, strictly limiting the imports te .the  miosty
essential goods resulted, .when the War ended, in the accumulation of a large-;
pent up demand for various classes of goods which though classifiable as con--
sumer goods are not necessarily superfluous to modern requirements. Again,.
# was a commonly accepted policy of Government, and one in which the country
did and would whole heartedly acquiesce; that all efforts should be made to in-
dustrialise the country as rapidly as possible. This involved not only the setting
up of new industries, requiring capital equipment, but also what I might call
the rehabilitation of existing industries which had been starved ' of their normal
replacement requirements during the years of War. The implementation of
such a policy would necessitate priority or preference being given for imports of
what are popularly described as capital goods. On the exports side thiz same
policy of industrialisation .made it incumbent on Government to secure that the
domestic industties were assured of their raw material supplies, and that there- -
were no wasteful exports, particularly of wasting assets.  There was also the
need arising out of our balance of payment position with various countries
belonging to different currency groups, and it was also necessary fo canalise our
exports and imports according to the countries of origin or destination. These
reasons which I have indicated in broad outline justify, indeed necessitate the-
continuance of imports and exports control. )

It is hardly necessary for me to labour the point that these considerations.
still continue to have force. The House is aware that in a sense we are not
really paying for an appreciable proportion. of our imports out of the earnings
arising out of our exports. The releases which we obtain periodically from ouor
sccumulated sterling balances in the U.K.. have to be taken recourse so in:
order to meet our import requiraments.

Shri Tyagi (Uttar Pradesh): To what extent?

8hri Neogy: The extent varies. but the limits are set by the agreeu:nt as
regards the annual releases. ~

It may be asked if, in spite of attempts to contro] imports and exports, this:
is the position, what particular sdvantage will it be tc continue these controls
further.  Would it not be better to allow the natural forces of trade and com-
merce to come into play and secure in as short a time as may be practicable =
natural balance? I may assure the House that Government are not anxious to
have any controls solely for the sake of having some control. I may frankly say’
for myself that the sooner we could, consistently with national interest, do-
away Wwith controls, the hetter for us; but in a world in which practically cvery
other couniry is developing on the lines of a planned or ontrolled economy, I
feel it would be an extremely dangerous step to take to allow the existing powers
:;xgte: ﬂmt 11’1'1:1})0:’1’-51 and Exports Control Act to lapse some time in *he course of

- month, .
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The House is aware that we are now full members of the Sterling Bloe. The .
.decision to comtinue such membership was taken ufter the most mature coh-
sideration.  In thinking of any imbalance that may exist in the ba}anc.e of pay-
ments position, we cannot therefore entirely ignore the repercussions of any-
‘thing that we may do on the other members of the Sterling. Blo_c. :\Iemberve«h.xp
-of the Sterling Bloc certainly carries with it both rights and obligations. W hile
on the one hand we are obliged to confine our imports from dollar and hard
currency areas to the minimum levels consistent with national requirements; on
the othe: we certainly secure the advantage that if even these levels are in
axcess of our own capacity to finance the imports, we can draw upon the central
Teserves of the Sterling Bloc to finance our dollar and hard currency imports.
Indeed, I have a feeling that next possibly to the UK., India is about the
largest beneficiary in this matter.

As a result of partition, our exportable surplus in respect of a number of
_-commodities has been grestly reduced. Although we are doing everything
possible to step up our exports, and have succeeded in increasing them substanti-
ally in respect of some important manufsctured goods like cotton textiles,
‘specially wfter devaluation, over a large sector of our export trade there is at
present a physical limit to expansion. In other words, the supply position in
Tespect of # large number of exports commodities is inelastic. In 1948, while
our exports fell to 61-4 per cent of the volume of our exports in 1938, the imports
stood at 86-6 per cent of the 1938 level., In comparison with 1938, therefore
‘our exports have gone down more than in proportion to our imports. Further,
for a country of our size and importance we cannot always live on the margin of
a balanced trade, and should aim at having a comfortable floating surplus in our
“favour to secure for us a reasonably strong exchange position in currency
matters. From this point of view, therefore, we cannot afford to sit back relying
-on our sterling balances to come to our help whenever situations may develop
Tequiring such a step. For some years to come I am afraid this country cannot
:avoid controlling and restricting its imports. )

While on the import side we can talk of restrictions, it is obvious that oa
‘the export side what we wish to secure by controls is not restriction of exports,
‘but really planning of exports. The House is familiar with that valuable report
produced by the Export Promotion Committee and the Resolution which
‘Government issued thereon. Government must have the powers which it
‘seeks to continue under this Bill, if it is to succeed in implementing the various
‘recortnmendations of that Committee which have been accepted by Govern-
‘ment. -

I have «o far confined myself to drawing the attention of the House only to
the larger policy aspects, on which I think the case for the continuance of the
‘powers under the Imports and Exports Control Act should stand or fall. I have
“little doubt that baving regard to all the prevailing circumstances in this country
‘and outside, the House will have no hesitation in agreeing not only that the
‘powers under the Act that is due to lapse should be continued, but that they
-could safely be continued for the period now proposed, namely, five years. No
one can prophesy what the actual position will be next yesr, or the year  after
Dext, nor can anyone say that at the end of five years such powers would become
-completely superfluous. However, considering all trends, it would be untlnﬂy
optimistic to suggest that imports and exports control could be dispensed with
earlier than a period of five years. This is the renson why we have come up
with the proposal that the duration of the Act should be extended up to the
‘815t day of March ‘1955. The House will appreciate that by empowerfng
,(':_'roverpment to continue to exercise imports and exports control 'by this legisla-
tion, it does not compel Government to exercise such control irrespective of the
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circumstances that may pfevail at any time. It does not mean that import and -

export control must necessarily be maintained by Government for the full P"f“"d
of five yedrs. As and when improvements take place, we can, as we have done
in the past, liberalise or make more stringent, whatever controls that may be
in operation from time to time. -

As | have stated earlier, T have confined my observations so far only to the
larger policy uspects of this matter. This is not because I am not aware that the

House is vitally interested in the practical or the procedural aspects of the -

subject. I know, and no one can be in a better position to know, the dlﬂiqultles
that daily arise in the administration of the exercise of the powers that this Act
confers on the executive. These difficulties are not confined to and experienced
by the officials in charge of the administration. I am aware that they extend
{ar beyond that sphere and impinge on the life of the entire business and trading
csmmunity, if not also on the average citizen. There bas been a large vojumne
of criticism sbout the delays that occur in the issue of licences, the discrimi-
pations that are sometimes alleged to he shown as between one applicant and
another, the inappropriateness of the ceilings that may be fixed for various com-

modities and the bases on which the quantities to be imported of various com-

modities ure determined. These complaints are naturally more on the import
side than on the export side. I should not fail to mention that sometimes
charges of favouritism or corruption are also made. I can assure the House
that whenever specific allegations about improper practices are made, they are
inquired into either by responsible officers of the Ministry, or by the Police
even, according as the circumstances justify. If I have not dealt with any of
-thes: matters, it is mainly because I am aware that not many days hence there

will be an opportunity for discussing all such matters, if the hon. Members so-

desire, when the demand for grints for the Commerce Ministry will come up
for consideration. By excluding from my speech anything relating to these
matters of procedure or administration, I am hoping that I shall derive the
benefit of informed criticism from the House on the larger matters of policy to
which I have referred, rather than on the shortcomings of administration of
which no one can be better aware than myself. ’

There is, however, one matter relating to procedure which has a somewhat
wide ‘bearing, and which I should now like to touch upon. I refer to the
present practice of determining our import policy once in every six months.
At the last Import Advisory Council meeting, a suggestion was made that it
might be possible to avoid these six-monthly reviews and enunciate a mors
stable policy, at any rate over an appreciable sector of imports, if we could plan
for larger periods, after studying the comfnodities which in any circumstances
would be deemed to be essential in the country’s interests. The suggestion
stated simply in this manner is very attractive, and I have been giving some
thought to this matter; for T realise how very diffiult it is for industry as well
as trade to carry on their activities on a hand to mouth basis for short periods of
six months at a time. The matter in actual practice, however, is not very easy.
Till now we had to depend on the six-monthly settlement of the figure of ocur
sterling releases before we could publish our own policy regarding imports. -The
<urrent agreement regarding sterling balances which was concluded in August
1949, has however, fized an annual rate of release for periods ending June 1950
and June 1951. I am therefore having a detailed examination made of the
possibility of planning import policy on at least an annual basis. T must. how-
aver, caution the House here. In the Dollar sector, it is necessary for us to fall
in line with c.ot!mr countries of the Sterling area, and in that case the varying
-exchange positions of the Sterling area as & whole, would ‘necessarily limit -the
_possilility of any Jomg term commitments in respect of imports from the dollar
area. In the non-dollar sector this necessity does not-arise to the same extent;
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and one idea which I am at present having examined is to formulate a program-
‘me, on the basis of & conservative estimate of our foreign exchange earnings,
so that a minimum import programme. based on this conservative es.tiuxatet
may remain 8s an unchanging basis import programme, supplementary imports.
being permitted periodically over and above this basic. I carmot say at ' this
stage how practicable this will prove, but I am mentioning this only as an jrdi- .
cation of Government's desire to explorz any avenues that may be open for the
“purpose of mitigating the admitted hardship that a controlled ecqnoray is bound

$o inflict on certain sectors of the population.

I think I have surveyed certain broad relevant aspects of the policy . ot
Imports and Exports Control which the House may be interested in, and I move:
that the Bill be taken into consideration.

Mr. Deputy-Speaker: Motion moved:
“That the Bill further to amend tke Iinports and Exports (Control) Act, 1947, he talren
into consideration ™

Shri T. T. Krishnamachari (Madras): I rise to support the motion made by
my hon. friend the Minister of Commeree though I am afraid his very well
thought out, carefully written speech is a trifle beside the mark and is provoen-
tive of some criticism. I do not understand why my hon. friend should at all
be apologetic, about the Bill or even try to visualise a condition coming into
being between now and March 1955 when controls can be.removed. 1t is
perfectly abvicus that in an economy like ours—an economy, the condition” cf
which my hon.  friend has known not merely since he assumed charge ar
Minister, but for (ecades before then—there is no possibility of our ever doing
awsy with import and export confrols. I think a person of his eminence—a:
person in that position—may just as well tell the country that that is going to
be so for a very long tine to come. I think the House and the country have tn
reconcile themselves to this condition becoming more or less permanent, snd
then seek ways and means by which hardships can be removed, injustice crn be
eliminated and heart-burnings can be obliterated. I do feel that, while T fully-
symcpathise with the difficulties that my hon. friend is facing in the adminis-
tration of this somewhat onerous Department, he and his predecessors have
not been as careful as they ought-to have been. I remember, during the fali
of 1948, when I had the privilege of speaking on the settlement of the Sterling
Balances then arrived at, I had indicated to the Government of Indin that,
without a proper organisation for the purpose of contrelling and regulating
iroports, all agreemeuts—whatever may be ‘their nature—in regard to Sterlins
Bulances and similar matters would be well nigh fruitless. he policy that hus
heen followed since then, or rather the lack of policy that has actuated our
actions since then, bas Ianded us'in an awful mess. With the little knowledge
that I possess of international trade, I find tkat it is rather difficult for me to
restrain myself from delivering a catechism on the first principles of inter-
national trade, of which.those who are in. eontrol of the import and export desti-
nies of this country ceem to be singularly unawsre. It is all right [or the Govern.
ment to say that during the months of September, October, November, Decern..
ber, Januury‘ ete. they have got a certain export surplus and take eredit for it
as well. I wish to congratulate them for whatever good they may have done.
But to isolate statistical facts covering a period where the situation and circum.
.zzances__%ge I:gytgeculjaﬁu does not help Government to generalise, or to feel that.
they gig ot e wpods, or even to introduce th hologi ing i
countrr§ that things are all well. © peyehologial feeling in the

; m rather paine'd to see the atmosphere of complacency that seems to.have
ﬁbﬁ generated - during the somewhat, 1 shall say, fictitious stepping up in the
Mgures of exports that has been revealed during" the recent months. If by
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zeason. of the fact that our trade with Pakistan is compeletely blocked—which
was one of the main causes for our export deficit—we .achieve an export® sur-
plus, there is nothing to congratulate ourselves about. If in the first half of
- 1948, by the mal-udministration, or incorrect appreciation of the nuances of the
administration of controls,. we poured in more money into the Sterling
Pool than we had bargained for, I do not it is a matter to congratulate
ourselves upon. The picture cannot be tested abt six monthly intervals,
though it would be good to be able to do so. What we want is a long-term.
programme, both for exports and imports, and I faill to understand
how, with the type of machinery that the hon. Minister is able” to
-command, he hopes to be able to achieve it even inadequately.
Our - chief difficulty is the lack of a statistical organisation, and a
larger organisation to control exports and imports, the expenses for which I do
not know if the House will be in a mood to grant. Lack of a progrumme ig
exactly the reason why, during the second half of the hali-year ending July- -
December 1948, owing to complete indifference on the part of people who were
in charge of the balance of payments position the flood gates of imports so far-
a6 sterling goods were concerned were opened up, to the detriment of the
economy of this country and something in the tightening -up of the money
market. It does happen that, though my hon. friend is not responsible for
‘this, one official in the Finance Ministry on that section which controls balance
of payments is. either by reason of lethargy or by reason of over-confidence, able
1o determine the life and fortunes of 850 million people, with the result that
mearly 150 to 200 millions of our Sterling Balances are depleted. This is due to
complete luck of responsibility on the part of one gingle official. I do not care
“if it offends anybody,—I do not mind even. if I trespass parliamentary propriety
by mentioning  official delinquencies, where the responsibilities have to be
squarely and fairly put on the shoulders of hon. Ministers.

Shri Tyagi: Have you been shown the books?

Shri T. T. Krishnamachari: I do not mow what happens in the Ministries
of this Government, bec:use—nat being a Member of any of the. Standing Com-
mittees, not being “in close touch with Members of Government as my hon.
friend Mr Tryagi is—I do not know how this Government works, excepting what
T could see from the records that are furnished to us and from the figures that
are published iv Government publications and newspapers. But I do feel tha

ere is no point in our merely making a survey of conditions, in our hoping for
better times to come and paying lip homage to the sentiment that grips the
intelligentsia of this country, who are against all kinds of controls and who
want complete freedom for trade and commerce and to be able to do all they
«can to exploit the economic resources of the country to their own advantage. T
<do-join issue with my hon. friend, on this question though I set a very high
valus for the opinion of my hon. friend who has been almost my ‘mentor in this
House in the early days of my adventure here. ‘ ) o

Shri Kamath (Madhya Pradesh): Who is that?

Shri T. T. Krighnamachari: T have felt that, he of all people, could Have'
said, ‘‘Well, these controls are there and as far as I visualise it, they have tn be
there. Please develop tolerance for these controls, and tell us how to administer
thenu if we do not administer them properly.”’ I do not want that we - stiould
ery over spilt milk. I do not want even to find fault with the ‘procedural iffi-
oulties’ a8 my hon. friend put it—though the difficulties are extra-procedural
in many cases—, but what T do want to tell him is this. ‘A corollary to asking
this Houre to give its consent to a Bill of this natute is that Government should
nndertake to eliminate any delay in the creation of a machinery for the proper.
‘eontrol of imports. and exports. : ' )
‘ Now, 8ir, let me ask mv hon. friend one question. Has he anv statistics—
.(he_hu_s very meagre material. 1 assure you—in regard to the tyr;e of import

Rt
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licences granted and in regard to the value of import licences grantcd &s :.-,gamst‘:
which the relative goods have been actually imported. It may be that Imany
.people who ure entitled to a licence are not granted a licence and many pecple:
who are not entitled to it are granted a licence with the result that those that.
are granted a licence are not able to obtain the goods covered Ly the licemde..
Even this is beside the point. But what happens is that there is no actual re-
lationship between the granting of an import licence and the fact that thak
import licence is ultimately utilised for the import of the good§ covered by that
licence.  There is no.relationship. There is no check mainteined. In fact, the
other day I asked my hon. friend the Finance Minister—I am sorry he is not
here now—a supplementary question in relation to a matter where another hon.
Membe. had asked a question: ‘‘What happens when people import goods and
under-value them, so that they might be able to have a sort of surplus left over
in the vountry from which' goods are imported and thereby a free market is:
created in certain cases in dollars?’’ I asked my hon. friend—I am very glad
tc see that he (the hon. Minister of Finance) has ‘now come in, almost i
résponse to my call, which could not have reached him—I wanted to ask him
whethor some check is maintained by the Customs Department. The Customs:
Department ' is in a very powerful position in that they need not assess the
value of any goods on the bhasis of the invoice covering its import. They cam
agsess the valve of the goods on the basis of the market value, for which Section
30 of the Indian Sea Customs Act provides. What I really want to ask is that:
in cases where, assessment is made almost everyday under the above Section,
there is any kind of informution passed on either to the Finance Ministry er
direct to the import control authorities in order to enable them to examine and
see whether there has been a real variation between the invoice amount and
the amocunt of licence granted. It will mean the maintenance of an enor-
mous amount of staff, I agree,—that brings me to another point—but I do not.
think that without the staff, without a proper control, and without some kind of
machinery which will tell the Import Departmens here whether the goods for
which licences have been granted have actually been imported, the present
import licence system will be any good. I have not been in business for nearly:
seven or eight years. I have had no occasion to look into an import licence but
I do not think that the import licence contains any provision making it obliga-
tory on the pert of the person who obtains the licence to inform the authorities.
if he has imported the goods or if he has beer: able to arrange for the import of
the goods. What happened in 1947-48 was that we guve import licences for-
goods to be imported from England and the soft currency aress, and those areas
were concentrating at that time on exports to dollar aress, with the result that.
dhe importer in India got only a moiety of the quantity ~mentioned in the
licence. It happened that in the latter half of 1948 when England wns not able-
to send her goods to doller areas, she was willing to export the entire quantity-
of the import licence that was granted by the Indian Government. So, unless.
there is some kind of correlation between what actually transpires and what the
importer is originully prepared to import if possible there is no objeet in our-
having an import control scheme.

The second matter that 1 would like to mention is this: At present there is
concentration in Delhi of the machinery relating to impert and export question
and,ﬁgaresult of it is that the Air Companies benefit by it; hotels in Declhi
benefit by it; and the railway administration can show increased revenue. Put
at the same time complaints are numerous. If it happens that the officer or
(officers in charge of import control are prepared to interview people that come-

om various parts of the country all the six days of the week T think their time
will be fully oceupied. Very offen it is physically impossible to grant an inter-
view to every person who comes here on business connected with import and a
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lot of heart-burning is caused. Every such discontented person says: ‘Some-
body else got a licence in preference to me’. This then becomes the subject-.
matter of a question in Parliument and all consequential trotlxbles ensue. It is
possible that miatters are a bit magnified from what they are in reality. But at
any rate there are real cases of injustice and this can be remedied to some
extent ii there is some amount of decentralisation. I wonder if my hon. friend
bas thought about some kind of decentralisation of import control. It is quite
possible if, on the basis of quotas allotted taking into consideration the figures.
of imports for previous years, the matter is left to local import wnm_)llers or-
deputy controllers or such officers in the various principal ports, there might not.
be so many people coming to Delhi for licences.

Prof. Ranga (Madras) : What about the new people?

Shri T. T. Krishnamachari: The new people have to be the special monopoly-
and the privilege of the Headquarter's Government' officers. You cannos leave
all that sort of discretion to the local man. It may be that it was tried in the-
early years of the war. But what is necessary is that, in view of the fact that
for the time being my hon. friend visualises the need for this type of control for-
the next five years, the first priority should be given to decentralisation of the-
administration of this control so that we may avoid causing heart-burning to.
people who heve to come to Delhi for import licences and avoid also the irci--
dental and consequential things that happen thereafter.

" Sir, my time is nearly up. I do not want to carry this discussion beyond the.
Lunch Hours. But I do feel that the warning that has been administered ins
this House a year and a half back, that there is no use for having a sterling-
agreement or fixing it at a particular figure or just reconciling yourself to control-
ling imports and exports in a broad way for which you may not have the
machinery at your disposal, still holds good. Tbe vital thing necessary is that.
the balance of payment position must be safeguarded. There is no way out " of
it as it is 4 matter of Hobson's choice.

. One word more in regard to sterling balances to which my hon. friend.
referred. I would offer him « piece of advice, impertinent as it may ¢:seem:
coming from a back-bencher,—as a result of my special study of the sterling
balance question for a period cf six to seven years. I would like to tell my hon.
friend that there is not much use depending on the sterling balances as such:
for formulating your import programme. - Whatever might be the future
sterling releases I would suggest that he keeps them as a reserve for contingen-
cies. Plan your import programme according to your exports and keep the
sterling balances as a reserve. 1f on the other hand you depend on the sterling
balances to offset your export deficit, what happened in 1949 wil! happen again.
Thanks to the hon. the Finance Minister and his abilitv to get an extra 50-
million pounds towards what are called 0.G.L. concessions, we have been uble
to manage to some extent, and tide over the present contingency. It will not
be possible to look to that type of aid in the future. Not that I say that the
sterling balances need not be liquidated. . But conditions are such that it is
best for us to treat such balances as something in reserve for any unforesgen
emergency and as & provision for easing the situation where a blanket ban- on.
import has beer imposed. i

Sir, T trust that my hon. friend in his closing speech will tell the House that
the country will have to tolerate import and export control for some time to
cone. T have no doubt in my mind about it that these controls cannot be
removed so long as this country wants a lot of things done by way -of internal
development and that both for import and export programme the balance of~
payment. position should be watched.. Therefore this control has to remain
for us long a time as we can now visualise. I support the motion. » ;
The House then adjourned for Lunch till Half Past Two of the Clock.
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The House re-assembled after Lunch at Half -Past Two of the Clock.
[Mr, SpEsker in the Chair.]

Shri M. A. angar (Madras): 1 welcome this Bill but give it not a very
~whole-hearted s:ggort for(this reagon that I am not satisfied at all about the
-working of controls in practice though I find the necessity for this Bill. These
-controls have not worked properly at all and unless some guarantees are given
-and stricter steps are taken to make proper use cf the power that is sought to be
~conferred upon the Government under this Bill, we will only be putting
-austerity standards upon poor sections of the community allowing the richer
-sections to huve their own way. If to-day there is an adverse balance of trade it
is more due to the high style that the richer sections live. It is no doubt true
that during the past year or two we have had to import even cereals from foreign
-countries but that deficiency was there even before 1939. Before 1939 we wete
importing 13} million tons of rice from Burma. The Southern part of India
particularly Madras and other areas were living on imported rice from Burma,
Siam and other countries. That was before Partition. After Partition this
‘sitvation has become much more serious and critical so far as food is concerned.
The wheat in Punjab and the rice in Sind have been cut off. Other raw
materials like long-staple cotton produced in West Punjab have also been taken
:away. Very valuable commercial crops grown as a monopoly in Eastern
Pakistan have also been teken away from us. Our position has become worse
-since Partition. So far at least as cereals are concerned unless they were im-
ported, numbers of people would have died of starvation during these years.
"The Government has to be congratulated for the bold step it has taken even at
:an enormous cost of giving subsidy for cereals. About 130 crores worth of cereals
-have been imported yearly these years and 25 crores were granted by way of
subsidies by reducing the cost to purchasers in this country of these imported
-cereals. The hon. the Prime Minister has said that after March 1951 he would
not allow auy rice to be imported into this country. We will assume he . sticks
“to that. It will mean that even though rice may not be sufficiently produced
in this country he wants that the people should restrict their consumption.
"The poorer sections eat more rice or cereals whereas the richer sections live on
-other articles more delicate and so the poor sections alone will suffer. What
have the richer sections done in.return for. this sacrifice by the poor. Is it
necessary that we should import those articles for the benefit ¢f the rich which
-are apparently necessary articles but must also, fcr some time, to come, be put as
luxury articles until we are able to balance our payments. In 194849
-our imports were 518 crores, exports were 422:82 crores and ‘the balance was
adversely against us to the tune of 95.17,00,000. Under food we owed 4-48
crores, raw material 28-29 crores, manufactured articlzs 5978 crores. On all
these items we owe to foreign countries more than what we were able to export,
“Takjng the countries individually our sea-borne trade in 1948/49 with U.K.
was from April/Beptember 15213 crores imports and 90-26 crores exports . and
~we owe a balance of 53:87 crores. We imported from the Commanwealth as 8
whole during the saxlfe period 245-78 crores as against our exports to Bterling and
-soft. currency areas of 218-35 crores and even there there is an adverse balance
~0f 27-48. crores.

-

Let us take all foreign countries together. Evefi there we have an adverse
‘balance of 95-18 erores in 1948/49, from April to October 1949. I ‘gdt these
figures' from the bulletin published _by the Reserve Bank. "They. bring these

(722)
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figures only to the end of October 1949. T searched in vain for the chart showiny,
oathly figures which used to be hung in the Library containing statistics
prepared by the Economic Adviser to the Government of India working
evidently under the Department of Commerce. Thut is not available now.

Overseas figures are for April to October 1949, exports 212 crores and
imports 870 crores and so the adverse balance is 157-25 crores. In 1948 itself
trade with Pakistan ended in an adverse balance of 41 crores against us. I have
already referred to figures from April to October 1949 which was exclusive of
Pakistan. From Pakistan in 1948 we had a favourable balance of 20-43 crores
in overseas trade. In April to October 1949 it had reduced to 2-23 crores. To-
day we have practically no balance with them. We will assume that food is
not imported. Even then unless we put ourselves to austerity standards, unless
we consume less and export more, unless this is written largely from head to
foot as in the Railway Department from Station-Master down to Porter, it is
not possible. I wish every member of this Assembly, the Commerce Minister and
all his subordinates should ‘go about with placards saying consume less, produce
‘more and export more. I ssk you, ‘Do you know the position in the country? 1
went to Muzaffarnagar, Muradabad and other places recently. I found that in the
morning the children sre given chapatis, in the mid-day also chapatis, evening
chapatis, and night also chapatis. And chapetis made of what? Made of
Jawar.

An Hon. Member: It is It is Jowar and aot Jewahar.

Shri M. A. Ayyangar: 1 am sorry. It is jowar, but my leader’s name is
constantly in my mind!

What is it that they get in addition to these chapatis? Do they get any-
thing like vegetable or dal? I don't kmow. That is what exists in these parts.
In our parts, in the South, we take cold rice, cooked rice put in cold water, and
mothing else but a pinch of salt. Children sit round their mother and show their
outstretched hands with palms formed like cups. They have no cups; in the
north, you may have some. And so this is all that the children have, cold rice
with a pinch of salt. That is the delicacy of the poor man in our areas. The
mid-day meal consists of some cooked rice, and the same thing in a cold condi-
tion is given once again in the evening. That is the standard they have. And
mow we are asking these poor people to put themselves on austerity standards!
How can that be done? Inside the jails we get 16 oz. to eat, but outside we
get only 8 oz. Still, in spite of this, the ordinary man in the village keeps him-
self alive; he works hard and manages to keep body and soul together without
dying of starvation. I know of many poor families, and even many middle-class
families where the father and mother have to go without meals so that their
wchildren may have food. The parents deny themselves this luxury of having a
meal! If they eat, then the children would have to starve. Children are no
Tlonger the wealth of the nation in our country though they are the pride and an
-agset in various other countries. I do agree that so long as we are not able to
produce sutficient quantities of food, we have to consume less and Jess. Bué
what attempts are being made to improve the position? You come before this
‘House and ask us to put ourselves on austerity standards. I ask you, ocannot
we do away with so many motor cars? Take the number of motor cars we
have. TKecently when some Americans came here to see things for themselves,
see us and our conditions, and see conditions about the import of any new
foreign capital into this country, it is reported they said, ‘“There is visual or
visible opulence in this country. There are riches averywhere.”” We are more
dandy-like. A rich man has got four motor cars and lives in a palace. But in
-other countries even the rich men are putting themselves to austerity
standariy. Whereas here a rich man has four servants, in other countries, fot.
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instance, an erstwhile viceroy of this country, lives in a cabin in England and.
has no servant. He serves himself and asks his guest to serve himself too at
the dinner table. That is the position in the West. Cannot the 1icher sections.
of our community also do away with some of their servants, with some of their
motor cars?  Should we have so many motor cars? In spite of the adverse
balance of trade, I find that the figure for motor cars is very high. For
instance, for cycles, we have the figure of four crores. '

Shri Syamnandan Sahaya (Bibar): No, the figure for cycles is eight orores.

Shri M. A. Ayyangar: I am sorry, I was giving the figures from 1st april to.
31st October, 1949. Cycles we have imported cost four crores.

Shri Sidhva (Madhya Pradesh): But cycles are a necessity.
Mr. Speaker: Order. order, Let him proceed.

Shri M. A. Ayyangar: Yes they are a necessity as much as his long-coat is
a unecessity.

For motor cars the figure is 2-14 crores lubricating oils and other oils, 90-
lakhs, fuel oils 806 lakhs, other lubricating oils 465 lakhs and in all 13 crores.
Paper comes to 6 crores 31 lakhs of rupees and books—all and sundry books,
even trash produced in any part of the country come to us. And it seems we
cannot dispense with these things for some time. Can we not really do with-
nut them? True the bloody war was over, but a different and a very real war
18, now raging. Hunger and famine are stalking this country everywhere. All
Lnow it, except probably the rich man. And the poor man has no voice. 'The
rich man is living in complete comfort and seems to have his own way. What
do we find? 'The open general license is a sort of invitation for foreign countries
to export to this country. For generations you have heard that the United
Kingdom never had a favourable balance of trade in commodities. That is a
well-known fact.. England has been exporting less and importing more by
way of food and commodities, but they have been maintaining themselves. They
have been making up the deficit by investments in foreign countries, by
different services, as banking, insurance, shipping and other things. These are-
invisible exports. That is how they have been able to make both ends meet.
During the war she had to give up one possession after another and now ulti-
mately it ended in an adverse balance. But oun account of the enormous
activity and enterprise of Sir Stafford Cripps and his Government, they bave
now converted the adverse balance into a favourable balance. Exports have
been increased. To achieve this end they have all along been anxious that’
there should be greater and greater exports to this country. But instead of
exporting capital goods which we so badly want, they have exported other
things so that they can rehabilitate themselves. I have ascertained this from
the Ministry of Commerce, probably it was from the finance Minister himself
that the oper general licence was allowed so that the customs duty and import .
duties may increase and go to produce a balanced budget. That is to say, we
purchase fiom foreign countries things out of our valuable sterling and dollar
reserves so that in return we may get. a fraction, about a tenth, bv way of
customs duty. Sir, this reminds me of a story current in my p‘art of the
country. On the Vinayak Posja day, that is, on Chaturthi one made &
Vinayaka or God Ganesh out of gur, and in order to offer nivedyam to him,
he pinched a bit from the buttocks of the image and offered it to him. That is
the sort of thing that we do here. It is really surprising how we are frittering
away our dollar and sterling estnings accumulated st the cost of our sweat and’
tyod during the years of the war, all for earning customs -duty. Sir, what do
we find? In the last four months there have been four kinds of licenses, There
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was the open general license, and then a slightly closed general license and
thea there was the closed license and finally there is the reopened licensel.
Really it is nc wonder that the poor merchant, does not know where he sfands,
what he can get and what he does not get. There is another saying, in our
parts—Pardon me for indulging in a small story, Sir. There was a zamindar
who was in the habit of giving pieces of land by way of gift, and to him went &
Brahaman. But this samindar was also known for withdrawing his gift after
some time. Well, this Brahman went to him on horse_back and after receiving
the gift, he did not go in the normal way. He sat on the horse facing the teil
and while it turned round and went back, he kept on looking at the zamindar..
The latter naturally asked him. *“Why are you looking at me?’ And there:
came the answer. ‘1 have heard that what you give by the right hand, you
take away by the left; and to see whether you are withdrawing your gift, I am.
looking on at you.”' These licenses have come often in quick sucvession buk
there does not seem to be any policy or any programme or anything whatever..
It is time that we should sit tight over this. I do want a kind of austerity to be:
imposed not on the poorest, but from the top to the bottom and the waste-
that goes on in Delhi and everywhere in entertainments, all these must be put
an end to. If we mean business, let us do so. Otherwise I am not in favour of
these controls. For whom are they really intended? Are they intended for
the beggar in the street without even g loin cloth and do you want him to go
naked? If you mean business, start it from the top; otherwise, do not come
forward. In the working of this control, we have noticed how much nepotism
there is. There are suggestions made that the State should trade for some time.
Then scmebody says that if the State should trade. private industries will 20.
1 say that Government may take up trades for a short period as the U.K.
started a corporation. Burma is trading in rice and other countries have been
undertaking new projects and some in bulk cotton and so. - For the sake- of
150 demi-gods in this country who are capitalists the whole country has to' suffer
and all our people have got a capitalistic ‘outlook in our hearts and each ‘marm
hopes to become a capitalist one day, and therefore thev have now started
bavinz a capitalist outlook. . ’ ‘

A committee is appointed which is going on indefinitely and it remains to be
seen wha: the Ccmmittee is going to do. All the big departments of the:
Goveimment said we are incapable of managing the show. Why not we hand:
over the Government of India to a private corporation and ask them to manage
it. T only refer to all this to show what abuse is made in this export control.
1 will give only one instance. Expert permits are given, say for lungi, hand-
loom ecloth, which is manufactured to a large extent in the southern presidency..
It wns stated that persons who are already in the trade should be given permiits.
One man was given & permit for trade with Burma. But that man had never-
traded with Burma. Another condition isthat he must pay the income-tax..
He said that he was exempted from payment of income-tax. He never traded
with Burma, but his brother was said to have been there and even he fled
away as early as 1941. When I pointed this 6ut, to the ministry it was eaid
“we exempted him from paying income-tax; his brother was in Burma and
therefore, there is justification’”. When I further wrote to the Minister or
somebody in his Department—I want to be a little cautious—he told me' thaf
they discovered that the fellow has fabricated other permits. A forged signature
of somebody and that was under investigation. - ) E

.. I remember that Dr. Ambedkar on a prior occasion said tha! it j 'y
that we should have controls, .but at the .l:ame time we should see l:h::ce:;:g"
dontrols are worked properly. He suggested a kind of tribunal before whom: .
complaints of any irregularity could be brought. up. In the- working . of
dontrols there is an element of digeretion .and in exercising - discretion, some-
tixes they aot rightly and sometimes they act w.ongly. sometimes bona fids
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and at other times mala fide. Therefore to keep at the head of the administra-
tion, everything open and above board and absolutely pure some agency
should be devised. Controls are inevitable but you must screw up the manner
in which these controls are exercised. I do not know why even today some
such thing has not been done. I know the hon. Minister will tell me that. one
tetired Accountant General was appointed as a complaints officer. That man
was creaking in his shoes the moment I sent him a complaint. He says: ‘‘Tell
me, what is the good of this complaint, Sir.”" Any man who has all along been
in this line should be terribly afraid of the name of the Minister or the Depart-
mental Secretary. He can do nothing. An independent. otficer of high rank
should be appointed preferably a Judge of a High Court.

These ere all the difficulties in the way and I do not want to say that we
are all above board. The rules and regulations are framed to.avoid tempta-
tions. The hon. Minister may say that I should take charge, because I am
criticising. The piper pipes and when I quarrel with his tune it is not right
for him to offer the pipe to me and ask me to sing. I therefore say that due
notice must be taken of all these and all loop-holes must be safeguarded and if
we make any reference here it is not against my hon. friend the Minister,
against whose integrity, whose capacity, his sense of patriotism nobody could
say anything. He is one of the most experienced men that we have ever scen
in this House. My only fear is that he is a little too good.

An Hon. Member: Too soft.

Shri M. A. Ayyangar: I would not say that. He is good. There was a
predecessor of his who has since gone away to Pakistan and who started all
these. There was a rate of commission exacted for each permit. There is a
temple in my place where I can have the darshan of the Lord for seven rupees
and for doing another form of worship ten rupees and so on. That gentleman
was the predecessor to my hon. friend; he was not an immediate predecessor.
I know that there was a practice such as this. To get a permit for a film the
film actor had to go to his house. There have been such abuses and these
controls tempted these people to start all kinds of bad practices. Therefore,
this is a heritage that has fallen upon the shoulders of my hon. friend, the
Minister. .

Shri Neogy: May I say, Sir, that I had no such pleasant experiences.
Shri Sondhi (Punjab): Did we get any film out of it or not?

Shri M. A. Ayyangar: I do not want to make a very serious subject more
serious than it is now and I am really sorry that we are not putting ourselves to
that kind of restraint, that kind of austerity. England has been adopting such
austerity measures. I have heard recently from friends that for a whole week
they did not get more than one egg there. One of our friends went to England
and he lived in a hotel. He had some extra coupons for sugar left with him.
The coupons were offered by him to his motor driver, a European, but ke said:
“No We are on rations”’. That is the kind of conduct we should follow.
There a higher sense of responsibility is prevailing. Such a feeling does not un-
fortunately exist here and therefore the Government must take greater care
to inguleate this spirit. How can I go and tell some other man that he should
o With his only eloth when all the cloth available in the Delhi Cloth Mills 8
80t enough for me, and for my family? When I went recently to the Imperial
Hotel, 1 found there was morning breakfast, midday lunch and evening tea
ond so on. Wherever we go, we may get morning breakfasts, midday lunch,
then tea and night dinner and we have no time to read and much less time to
digast #hem That Is g0 in all capitals. Where is that austerity except on
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paper? Where is the difficulty in the country or the adverse valance except it
the overseas bulletins and in the statements of the Reserve Bank of India?
3P Where is that scarcity except in the huts and cottages in villages

- M. where people are hungering for food? 1Is this all- for the
poor sections, who form 90 per cent of the population of this country? If that
is so I am not going to give my vote for this Bill. If it is not a mere paper Bill
but a law which in all seriousness will be implemented by proper officers in
charge of it, if we are going to have a tribunal to see that complaints there and
then are accepted and if the hon. Minister is going to see that no nepotisin
prevails, then I am in favour of this Bill. In that case it may continue for five
or even ten years till we make ourselves self-sufficient. It is easy to do that.
1t is not difficult if we grow more food in this country and to that extent we cut
off our imports. Is it not necessary for us to set an example at least in cloth?
I have bees trying to persuade the Industries Minister to see that for two or
thrae years only 20 varieties of cloth are produced which all men and women in
this country must wear. Do not import 12 crores worth of long staple - cotton
from Egypt. because Pakistan has stopped its supplies. But without voiles no
rich woman can live in our country and without fine shirting cloth no man will ‘
live! Can’t we try to see that they do live without them?

Arnother point Sir. Unfortunately there is no coordination between the In-
dustries and Commerce Ministries. The hon. Minister may say that he and
his colleague come from Bengal and as such meet very often. That is not
what I mean. l

Shri Goenka (Madras): One comes from East and the other from West
Bengal.

Shri M. A. Ayyangar: You impose susterity standards but in what ways
either by financial or other help such as giving the raw materials do you substi-
tute those things in this country? Cannot we get along without lipsticks?
Can’t we get on without canned fish in the country? Can’t a man get on with-
out milk powder in this country? Then why do you get them? Why do you
get canned fruits from Singapore and Australia? Why don’t you prevent this?
Sincaltaneously why don’t you have a canning industry in this country. On
the one hand you can restrict your imports and on the other you can help
develop local industries.

Our Trade Commissioners are sent abroad to foreign countries. It is said
sgain and again that our arts and crafts will find a market in foreign countries.
But whei is the lisison? A Trade Comruissioner is a subordinate of the Com-
ﬁ;;get Ministry? The person who has to produce the articles is the Industries

ister.

Shri B. Das (Orissa): He does not produce anything through cottage indus-
tries.

Shri M. A, Ayyangar: How can any Minisier produce things himself?

With respect to licences let us see how these two gentlemen work together.
Caustic sodu is being produced in this country in plenty, enough to dump the
market and the industry in this country. I do not want to multiply instances.
1 want tha’ both these Ministers should be rolled into one or there must be &
super-Minister 'bringing these Ministers together. But there is unfortunately
.a tendency for each Ministry to become self-sufficient. One Minister wants
houses clothing and every thing else for the hospitals under his charge.
Another Minister likewise wants for the Industries Ministry and a third for the
Public Works Department. Each Department puts up its own factory for the
production of everything that it wants.. ...
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Shri M. A. Ayyangar: So that kind of co-operation is lacking.
sought to ba set up for the purpose of enquiring from time to time that so longf
.as contrqls exist they are not abused. I would urge, subject to the finding of
.the committee to be appointed, a State Trading Corporation 'for thgse monopely
.oomraodities.  As soon as we are able to develop our trade in foreign sountries
o an adequate extent the State might withdraw from that sector and leave the

-srade to private hands. 1 wish that the hon. Minister with the power that will

be granted under this section will bring about such a radical change in ‘he
country us to allow only those articles which are absolutely necessary in the
country to come in and export as much as possible, not to Czechoslovakia or
sthe U.S.A. but to our own surrounding countries—Burma, Siam, }ndor.\esm, .
.‘Aightmistan. Iran and other countries. Our Eastern countries in Asgia will be
our market. Our home market is sufficient. Our imports are not absolutely
indispensable.

Again and again it is nauseating to hear that we are going to ask America
dor capital goods. Let their capital be with them. We have tried that experi-
ment befors and we have liquidated our sterling balances in a vain attempt to
.get capital goods from the U.K. Neither the capital goods have been sent here
nor basic industries have becn established. On the other hand they bave
established a soap factory and o match factory. These are the ways in which
the sterling balances which we had accumulated at enormous cost have been
#rittered away. Let at least the balance remain. Let us now impose these
restrictions. T wish the Bill all success in the future. But the test of the
pudding is in the eating of it.

My, Speaker: I would make one request to hon. Members. A detailed
examination of the policy of imports and exports and the way in which import
and export control should work, though not absolutely irrelevant, is so remotely
relevant to the scope of the present Bill, that I would request hon. Members
to reserve their criticisms on the entire policy to some other occasion, such as
the Budget discussions or the cut motions when that time comes. (Interrup-
tion) I heard an hon. Member asking why that speech was allowed. I could
not stop a speech before I knew what the hon. Member was going to speak about.
I could not anticipate what the hon. Member would say. It ie only after the
#peech is made that I could point out to other hon. Members what the scope
of the Debate on the Bill is. Therefore I propose to confine the discussion to
the strict limits of the scope of the Bill. Let us not go into general policies;

«otherwise whenever any Bill comes up one can always repeat the same debate
‘4 number of times.

Shri B. Das: Sir, the Government was going the other way about before the
‘Republic came into existence and if my hon. friend the Deputy-Spesker spoke
son the impert and export policy of the Government it was only to impress upon
:the Republicar. Government whut their duty should be.

Mr. Speaker: So that hon. Members will take advantage of what he has done
sand will not repeat his arguments.

Prof. Ranga: Sir, after my hon. friend the Deputy Speaker’s speech and
your exhortation, I am just wondering where to begin and how to end my
speech. In the very beginning T wish to say that I am entirely in favour of
‘this Bill. I am also in favour of the suggestion made by my friend Shri T. T.
Krishiamachari that the hon. Minister need not have been so very apologetic
-about having to control our import and export policy. Therefore from this
House the business people and the industrialists of this country have. to be tald
“shat this control policy, so far as this sector of our economic life is concerned,

‘is-not going to be a temporary phase but a permanent one and they had better
«get their own business' relations adjusted to that.
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Secondly, I am also glad that the hon. Minister has at last been able to sa
that he has come to some agreement with the U. K. Government so that he
can seftle his import and export licensing policy not for every six mouths but
for the whole one vear. 1 have heard many of our own business people complain
that our policies had been changing so frequently that they did not know how
o rua their own business. I hope this new arrangement will zive them some
assurance of making a decent profit and also of getting too much of their capital
unnecessarily locked up in export and import business.

Thirdly, I am in favour of the suggestion made by the hon. Deputy-Speaker
that we should have an Indian Cemmercial Corporation, on the lines of the
United Kingdom Commercial Corporation that we had during the war, in order
to manage certain aspects of our own import and export business. I sincerely
hope that the special Committee appointed by my hon. friend the Commerce
Minister to prepare s scheme for State Trading would be able to make usetul
recommendations in favour of establishing & State Trading Corporation, and I
sincerely trust that the Government will be able to decide upon making effective
experiments with State Trading so that it might be possible for us.in a couple
of years’ time to bring as large a sector of our own import and export business
as possible under the control of the State Trading Corporation that we are

proposing.

I am, however, not able to feel quite hopeful about the capacity of this
Ministry to give full effect to this Bill that they are placing before us and to
implement the whole of this policy. If we are to judge the manner in which
they have failed to give satisfaction to our nation during the last two and a half
years one cannot become enthusiastic, or even hopetul, about the capacity of
this Ministry to give any more satisfaction hereafter. It is all very well for any
one of us to compliment this Minister or that Minister. Which one of us is
not an estimable gentleman? We are all estimable gentlemen. That is
why we call ourselves ‘‘honourable  gentlemen™ or * ““honourable
Members’’. As my predecessor had put it, the proof of the pudding is in the
eating. The hon. Minister, Mr. Neogy, is a very nice man, is a great friend
of us. We have all liked him, I do like him. But I must,say that he has not
been able to give as much satisfaction as we could have expected from him,
coming especially with all the ability that he has been able to bring to his own
task. For what reasons, who was responsible, whether all did not co-operute
with him are all beside the point. The result is that we have not been able,
sn far as 1 can see. to get as much satisfaction from.this Ministry under his
leadership fs we could have expected during sll these two and a half years, or
the one and a half years since he has been in charge—and also his predecessors
have been.

Everybody knows that in executing the policy of import and export controls
there was that scandal of Open General Licences, and with what disastrous
results to our own national economy. I need not go into the details. My hon.
friend the Deputy Speaker ha3 already given certain details as to how from :
surplus trade balance we were reduced ta a very heavy deficit trade balance,
and from day to day our position has been growing worse and worse. It is no
good for us trying to draw some sort of consolation by simply looking at figures,
as my hon. friend Mr. T. T. Krishnamachuri had said, of a few months and
saying ““Oh, ho, we are getting a surplus balance’’. Thet is not the most
important thing. Tt is better to take these figures over a particular period.
‘And what do we find? We find a sorty picture. And why 8>? Well, the hon.
‘Minister of Commerce can say ‘‘I am not in charge of production here in this
country; 1 am only in charge of taking whatever surplus production that vou
place at my disposal, help you to send it over to other countries and help you to
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bring other things from other countries and make provision foc your own indust-
ries, and so on’’. Therein comes that relevant point which my hon. friend
the Deputy-Speaker had made; the point being that we should use our discre-
tion in the kind of imports that we are going to allow into our country and we
should also use our discretion in the kind of things that we are going to export
to other countries. What are we doing?

8o far as imports are concerned, I need not take you into detail. But one:
thing is quite clear. We have allowed things which ought not to have been
allowed ab all to be imported into this country, and we are still going on with
that policy. That is why I fear that this Ministry is not serving us as it should.

Shri- Neogy: Would the hon. Memaber furnish a proof of what he states—-
importing things which ought not to have been allowed ?

Prot. Ranga: Are you not importing gold—for non-monetary purposes ?
Shri Neogy: Yes.

Prof. Ranga: You are importing. Why? For what purposes? 1 want tos
know. Millions and crores worth of it. Why are we importing?

Shri Neogy: How much of it?
Prof. Ranga: You can look into it yourself.
Mr, Bpeaker: Let him address the Chair.

Prof. Ranga: I was making a general statement. He wanted a touchstone.
I have given the touchstone. Here was the commodity. 1 cen go into it in
greater detail if I were to take the time of the House. This thing has to be:
examined very carefully and it has not been given as much careful examination
ae it deserves. That is why I find fault with this Ministry.

When we go on importing all these things, is it not the duty of the Govern-
ment as a whole, as apart from this Ministry, to put out the kind of exhortation
that my hon. friend the Deputy-Speaker was putting out that we should exercice
austerity, that we should try to be more and more careful, and so on like that?
We have not been able to do that as we should have. That is my complaint.

Secondly, there is the production side. We have not been able to export our
vilseeds and oil products—oil iteelf—as well as we should. Why? Our internal
prices are going up. Because, production is not as high as it should be. There-
fore something has got to be done. That means that we need a kind of an
overall leadership, which is lacking so far—whether it is the duty of the Prime
Minister or of the Deputy Prime Minister, anyhow it is certainly the duty of
these two, the top-most Ministers of State as well as the leaders of our nation—
to see to it that the work of these Ministries namely Agriculture, Industry,
Commerce and Finance is so well coordinated that it would be possible for our
country to step up her own exports and to miniimise her imports.

Then it was said that there is some difficulty between the Finance Ministry
and the Commerce Ministry. There was—in regard to our own Sterling Balan-
ces and so on. It is true. T cannot agree with my hon. friend Mr. T. T.
Krishnamachari when he says that we should treat our Sterling Balances as &
sort of a fixed deposit. I would like to agree with him, but our difficulty is
‘the changing poliey of the British Government due to their own financial exigen-
cies. Therefore we cannot always be treating it as a permanent fixed deposit
there in,London. At 'the same.time we should not also treat it as such a fliiid,
useless and ephemeral thing to spend or fritter away. But that is how we have
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done it. Whoever was more responsible between the two Ministries. is for them-
selves to settle. It is the Commerce as well as Finance who were responsible
for this sad state in which we find ourselves today when our adverse balance of
trade is so high and year after year our Sterling Balances are being reduced and
are dwindling almost into nothing—it, muy be nothing in two or three years’
time and we are not in a position o pay for what we want.

Taking again, Pakistan, why is it that the Commerce Ministry had taken
such a long time in order to realise the sad state fn which our trade balance with
Pakistan had come to be? By the time they realised it, they found that Pakisten
was willing to purchase our things but was not prepared to send us anything
at all, and therefore. now because we are not able to purchase anything from:
her and because she is only willing to purchase our things.........

Shri T. T. Krishnamachari: Not all our things.

Prof. Ranga: Oh, such things which she wants, not those things which we
are anxious to sell to her although she may be in need of them.

As T said, because we are not able to purchase anything from her they come
aqd tell us, ‘‘oh, we are having a surplus balance’’. That is not a satisfactory
thing—it may make a very good debating point in & ccllege socicty or a University
union, but not to this House, not to the country as a whole.

Then I wish to take up the question of producer goods. We need producer
goods in thls‘ country both for the peasants and more so for the industrialists.
We have to induce the foreign exporters to supply to US.........

Shri Goenka: What is ‘‘producer goods’’ ?
Prof. Ranga: The goods that the manufacturers themselves n

country in order to set up their own factories to enable them to p#
and more goods.

Shri Goenka: You mean capital goods.
Prot. Ranga: Capital goods.

In order to be able to do this, our Government in the Commerce Ministry:
has to negotiate, first of all, trade treaties and conclude commercial treaties.
Have they been able to do it? Some time ago I put a supplementaty question
asking why it was that the Government was not trying to take the initiativer
in negotiating these treaties with other countries. There was no satisfactory
answer at all.

eed in this:
gidsice more:

¢

Shri Neogy: There is a book in the library which indicates all the trade agree-
ments which the Government have concluded with other countries.

Prof. Ranga: Quite true, it was after reading that book and after haaring the
answer given by my friend that I say that we have not been able to conclude
such treaties.........

Shri Neogy: We have got trade treaties with many of the countries.

Prof. Ranga: In my question I asked why it was that they were not able to
negotiate these treaties with the other countries. He said we were not doing
it because they did not ask us. That was the answer.

8hri Neogy: That was not the answer.
Prof. Ranga: That was the answer given by him that day.
An Hon. Member: That was not the answer.
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_ Prof., Ranga: If that is so, then I stand corrected. Any way, I put the
supplementary question asking why it was that the Government of India was not
able to take the initiative.

Shri Neogy: With which countries should this be done? )

Prot. Ranga: Well, I would be very glad if my hon. friend will refresh my
memory—1 myself do not remiember. It is no good laughing. I myself put the
question and there was no satisfactory answer. Let him go through the record.

Therefore, on that front also, the Government of India has not been taking
the initiative.

Shri Neogy: Does the hon. Member realise that if we were to get all the
capital goods that are covered under our trade agreements and also the orders
that we place with countries like the U. K. with which we have no trade agree-

ment, then there would be hardly any finances available in the country to meet
all that expenditure ?

Prof. Ranga: That is exactly the point. The total amount of money that we
are devoting now towards our imports, or at least as much of it as possible
should, I suggest, be diverted to the import of capital goods, and in order to be
able to get the best of them at the cheapest prices possible under the present
.circumstances, it is the duty of the Government first of all to explore the possi-
bilities. How can they make that exploration or examination unless first of all
they come to agreement with these various countries and then say, ‘‘Look here,
‘what are your goods? How are you going to supply them? In what quantities
and at what prices? What are the goods that you wish to have from us? We
desire to offer such and such goods at such and such prices’’.

. Shri Neogy: That is exactly what has been done with any number of count-
Ties.

Prof. Ranga: With any number of countries you have been doing it and there

is much more to be done which is not being done.

Shri Neogy: Only the money is not available.

Prof. Ranga: And.with the money which we have got today we are importing
‘things which we need not impor!. We can_utilise the very same funds Letter
‘than what we are doing today.

There -is one more point I have to make on imports. There is also the
question of conflict of interest between the producers and the consumers. We
have producers here, industrial as well as agricultural, we have consumers spread
over all sections of the people. So far as the consumers are concerned, my. hon.
friend the Deputy-Speaker has already told us that we need not import so. many
things that we are importing today. ln order to succeed in that policy whav
we ought to do are two positive things. I would only mention them. One is
to organise, as he had put it. Swadeshi exhibition and Swadeshi production. The
-other isato organise our own cottage industries, provide for them the necessary
marketing and other facilities so that all their goods will be flowing into our
‘towns where it would be the duty of the Industries Department to establish
emporiums snd sell these thinge wholesale to the shopkeepers—Ilet the shop-
keepers supply these things to our consumers. In that way it would be possible
for us to cater to the needs of the consumers while at the same time not import-
.ing these consumer goods. Japan has been able to satisfy the requirements of
her home market and at the same time spare a part out of her production of
-eottage industries for the outside world. Why should we not do it? If it is
not the primary duty of my hon. friend to do all these things, then, of course,
-as was suggested by my hon. friend, Shri Ananthasayanam Ayyangar, it is
the duy of the two Ministers to sit together and work out the policy and pro-
-gramame and execute it. But they have not been:doing it.
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Then I come to the complaint side of it. Only this morning our friend told
us that one big firm of importers. Messrs. Rally Brothers, were given a licence
1o import Re. 15 crores worth of raw cotton out of the total of Rs. 100 crores
worth of raw cotton that India imports. So, 15 per cent was given to that one
particular concern and he drew the coneclusion—comiortable conclusion—that
“after all it was only 15 per cent to one concern. I do not look at it that way, in
such a complacent manner. One concern to be given 15 per cent. and that not
an Indian concern, that is the most important point.

Pandit Balkrishna Sharma (Uttar Pradesh): Was any Indian concern pre-
pared to take it?

Shri Tyagi: Many.

Prof. Ranga: My hon. friend, Pandit Balkrishna Sharma seems to be very
anhappy because I am hard on this Minister. Therefore, he is anxious to put
in a helpful point. If there were no Indian concerns which were competent
to import cotton into this country, how was it possible for some Indian concerns
to import the rest of the cotton—Rs. 85 or 50 crores worth of cotton?

Shri Neogy: Everycne who was in the business had his own share.

Prof. Ranga: Therefore, everyone was provided little by little with the
result that the last one got Rupees seven worth of licence.

Shri Neogy: Rupees seven worth of cotton.

Prof. Ranga: A licence with which he was able to import Rupees seven
‘worth of cotton.

Pandit Balkrishna Sharma: Sir. he should not insult the intelligence of the
House by speaking like that. .

M, Speaker: Ordor, order. The answer, so far as 1 have undehghgpd it, was
not restricted to cctton. The question was a general one as to what was the
‘highest amount and what was the lowest amount.

Prof. Banga: Therefore, the intelligence of the House comes in here. Rs.
15 crores from one end and Rupees seven at the other end, in between these
two they were distributng... .. .....

Mr, Speaker: No, no.

. Prof. Ranga: The licences wore be.ing distributed as between various indivi-
.duals in order to import into this country various commodities worth Rs. 15
crores at one end and Rupees seven at the other.

Mr. Speaker: Order, order. Let us drop that argument about licences.

Prof. Ranga: Therefore, even in the allocation of these, there is very much
room for improvement. That my hon. friend cannot deny. He himself had
admitted ‘it quite frankly. And naturally, there is scope for complaint, for
grievances. In order to get over these difficulties and complaints, there was a
Complaints Officer. Whether he is still there or not, T do not know but thera
is certainly need for such an officer. Whether you call him “Complaints
Officer”” or “‘Tribunal”’ is another matter, and personally T would call him
“Tribunal’’ and give him sufficient powers, so that it will be possible - for him
to look into-the manner in which this Department allocates quotas.

Several times I have suggested that it is high time that Governinent institu-
ted a departmental enquiry into the administration of these contrals and the
manner in which licences are being granted to various individuals. Unfortunate-
1y, no such enquiry has been instituted so far. T do hope that. at least now,
‘Government will take up this suggestion seriously. ’
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Lastly, I am sorry to have had to say some harsh things about this Ministry,
but let it also be remembered that, just as the hon. Minister and other hon.
Members like to claim this Ministy as their own, 1 would also like to claim it
to be mine. We are all members of the Congress Party and we are all supposed
to belong to the Congress Ministry. We support the Congress Ministry.
At  the same time, we have every right to see that this Ministry
and this particular Department of Import and Export Control
act up not only to Congress ideals but also to ordinary business standards
that ought to prevail, even though the Becretariat of this Government is one
that we have inherited from our predecessors.

Shri Karmarkar (Bombay): In view of the detailed treatment that this
subject has had at the hands of previous speakers. I do not propose to detein
the House very long. I also have in mind your ruling that we should not go
into details of the administration of these controls. I merely wish to.invite
the attention of the hon. Minister of Commerce and the House to one or two
salient features of the situation that confronts us.

When I had occasion to address an euarlier House in 1947, when the original
Bill which was later passed into law and which is now sought to be extended
was under discussion, I said that controls in respect of imports and exports were
absolutely necessary. What needs to be emphasised today is the fact that
controls are not only necessary, but as my hon. friend Shri T. T. Krishnamachari,
with whom 1 entirely agree, said earlier, they will continue to be necessary for a
long period of time to come. After the war, every country in the world has
occupied a greater number of sectors of its economy and tried to bring them
under control. Situated as we are. with relatively poor resources as compared
to some countries who are far ahead of us in the race of industrialisation, we have
to regulate our economy for a long time to come and regulate it properly.

Having said -that, I should like to crave the indulgence of the House and
invite its attention to one or two points. In 1947. when we passed the original
Act, we were more or less in a sounder position in so far as our credit was con-
cerned. T am referring to the Sterling Balances position. Much has happened
during the last three years. Imports have been curtailed; sometimes liberalised:
I know very well that the object is partially to stem the inflationary tide.
There wag & large pent-up demand for consumer goods, and in an effort to meet
it, imports were liberalised at a time when' we thought that we could do that
without jeopardy to our economy. I am afraid that this liberalisation of importe,
beyond giving temporary satisfaction to the higher middle classes, has not
resulted in any appreciable stemming of the inflationary pressure. Our economy
differs, quite naturally, from that of industrially advanced countries. Ours is
still what one might call an ‘‘agricultural’’ or ‘‘rural’’ economy. We have yet
to develop into an industrial country. The inflationary process is due to causcs
which are not amenable to control by any liberalisation of our imports. If that
was the objective, I am afraid we have been disappointed. My principal point
is not that. I wish to invite the attention of the House to the effect, to the sum-
total, of our import policy during the last three years.

After all, we bhave been new to the mechanism of import control. Our
Department of Import Control is vet to be expert in the art of managing the
very difficult task of import control. Successful import control can only result
from a very close scrutiny of the actual transactions in internasional trade and
an intelligent appreciation, based on that, of the present situation and possible:
future developments, We have vet to develop that expert mechanism. But
we might have expected that, by and large, the situation might not be one
which will create apprehension in the minds of people. Tigures have been

detain
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quoted by previous speakers in regard to our unfavourable trade balance. I do
not wish to refer, in detail, to the pre-partition period. 1 will merely cast a
giance over the figures for the last three years. In 1947-43, we had a deficit
in trade balance of round about Rs. 59 crores. In 1948-49 the figure was roughly
shout Rs. 96 crores. Anyone who goes through the records will easily see that
by June 1948 our balance of payments was pot in a very scund position. Of
course, I appreciate that the Commerce Ministry and the hon. Minister have
been as alert as they could be, but it is one thing to appreciate alertness and
quite another to face facts which are rather disconcerting. In the seven months
of 1949-50 for which figures are publicly available, we find that there has been
a deficit of Rs. 150 crores. I entirely appreciate that a large amount of this
deficit balance has been due to the fact that we have had during the last three
years to make imports of food. But then that was inevitable. We have to regulate
our import poiicy taking that fact into consideration. It is not as if this fach
might bave disturbed us if we had sufficient resources to meet the situation.
All the resources that we had were the sterling balances. Computing by means
of such sources of information as are available to me, I find—I wish my hon.
friend the Minister of Comnmerce corrects me if I am wrong-—that one cannot
but come to the conclusion that, during the period from 15th August 1947 to
15th February 1950—I am not taking the House into the details of the calcula-
tion—deducting the amount made over by way of Pensions and Purchase of
Stores to the United Kingdom, and the amount that was expected to be debited
by us as the sterling share of Pakistan (which amounted to 227 crores from a
total of 1,583 crores which we had by way of sterling balance in August 1947).
our balance shauld have been round about 1,086 crores of rupees. But we find
that the sterling balance as it stood on 15th February 1950 is only 845 crores.
That shows that we have overspent in respect of our foreign trade with the
sterling area an amount of 250 crores of rupees That is one side of the picture.

I should like to point out I could not be exact here also—thgt during the
period 1948-49 we have incurred a dollar deficit of fifty crores of ripees. So far
88 I can judge, we are likely to incur a deficit of another sixty to seventy crores
by the end of the year 1949-50. So we have incurred a dollar deficit of 120 crores
and a sterling deficit of 248 crores of rupees. This means that during these
three years we have incurred a trade deficit of more than 8360 crores of rupees.
My esteem~d friend the Commerce Minister stated that after all, from the
International Monetary Fund we have benefitted to the extent to which we have
drawn from it. He knows and we all know that, after all, we have drawn this
sum by purchase of dollars which we can purchase to the extent of one-fourth
of our investment in the I.M.F. It is not a pleasant work to draw upon what
might be properly a reserve. Certainly, if all had been well we certainly need
not have covered up our trade deficit from any amount from the International
Monetary Fund. It is this aspect that worries some of us. I could not bring
myself to believe that there has been any mismanagement in the working of
import control. . I refuse to believe that. In fact this period marks the first
period when there has been a definite attempt to rationalise import and export
control. I put this down partly to & deliberate policy taken for a bone fide
purpose, namely, ot fight inflation. I should also say that it has resulted in
directly in increasing our general revenue because, customs which in 1988-39
were about 50 -crores and should be round about 30 crores were 111 crores last
year and this year also the estimate is round about that figure. T say that our
import policy requires correction and . it is no comfort to know that this policy
has resulted in more customs revenue. The receipt under Customs should not
fn any way influence our import policy. ‘

In this connection I would like to make a concrete suggestion. A comparison
of the arrangements that we have for the collection of statistics with those
obtaining in advanced countries like the United States and the United Kingdom
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would convince us that the way our statistics are compiled is still in a primary
stage. With very great respect, I should say that with the resources at our
command we could say what has happened after it has happened. Therefore:
it requires correction. I am not able to convince myself that the way in which
statistics are worked here, enables us to form, within a small margin of error,
any correct anticipation of what is going to happen during the next three or’
six months as a result of our policy. I should not be misunderstood as saying
that we have no foreign trade Budget at all. There is a Budget which is bound
to be the co-ordinated effort of the Ministries of Commerce and Finance. But
then there is no fine balance, just as.  in the United States and in the United
Kingdom, enabling us to form an almost accurate anticipation of what is coming
in.a given period. The Commerce Ministry has developed its publication side
in a very able manner. In fact the mass of information that is available to us
has.been put in.our possession only through the excellent publications made by
that Ministry. I say that our task today would have been very much facilitated
had we in our hands a brief compendium on ‘How Controls Have Worked During
the Last Few Years’. We have a small introduction in the excellent annual
number of the Trade Bulletin. ' But that is not adequate for our purpose. Now
to return to my point, I wish that our Commerce Ministry collects more precise
information in regard to our international trade. That would be my first point
in what I have to submit to this House this afternoon.

My next and only point is that greater discretion should be exercised in res--
pect - of controlling what might seem to us even to be essential. "I will not say
anything about cigarettes or tobacco or dive into the nice volumes of statistics.
In one single year in 1947-48 we have spent 50 lakhs of rupees on playing cards.
If we compare our lot with that of the countries which have suffered acutely
on account of the war, I should say that there is still room for us to economise
provided we exercise greater vigour, vigilance and self-restraint in what we
consider to be necessary. This is a situation which, though it is not a dismal
one, requires correction. QOne of the explanations that has been given to us.is
that, as compared with the total imports,” we have been allowing very few articles
which are luxuries. Situated as we are, it might even be necessary to cut
down what we may consider necessary and even essential. There -should be
re-classification of the essentials and there ought to be classification of commo-
dities which are absolutely essential. Unless we are much more exacting in
regulating our imports I am afraid that the result of our import control, will
not be as beneficial and as productive of good as it is intended to be.

With the submission of these two points I would support the Bill and
heartily endorse all that has been said by way of imposing on ourselves a certain
amount of self-restreint. It is not for me to say anything by way of reflection.
But sometimes I feel that it is difficult to say anything. I am sitting in the
middle section neither on‘the Treasury nor on the Opposition Benches:.

An Hon. Member: There are no such seats.

8hri Karmarkar: Perhaps it is so as one hon. Member says. But sometimes
T feel that the hon. Minister is on one side and all of us are on the other side.
There is much that we could do here. Apart from the fact that the administra-
tion deserves criticism or monitorial pulling up, T am afraid we the representa-
tives of the public also do require a little self-pulling up. Because when, in 1948,
the sterling balances releases were not expended, the criticism was that they
were not expended and when they were expended, we say you have been extra-
vagant. . A Finance Minister, either does a thing or does not. We have to tell
#he Government what has to be done and in that matter, especially in the matter
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of control, 1 think one of the controls that we might exercise is a little self-
control. I am not in an admonishing venture but sometimes whenever we dis--
cuss this privately or publicly and someone condemns control, we say ‘yes, it
is wrong'. But here we tell the hon. Minister that he is quite right in imposing
controls. The public should get into a spirit of knowing what is right or wrong
control; otherwise, all the efforts of Government will be defeated. I will not
dilate on this because I might be called to order as this may not be relevant
at all here but I thought it wnight be as well to invite my own attention to this
aspect of the question also.

Shri Tyagi: 1 rise to support this Bill. I think the House is unanimous in
this matter. There is only one voice—all support it and I think the measure is
required. My friend has just advocated self-control. I would therefore try
to be brief.

[MR. DEpUTY SPEARER in the Chair]

The Chair hes also ordered that we should not really indulge in matters whiekr
are far fromu the context of the Bill. As I see things, our control of export and
import has, in my opinion, an urban bias. We have not taken. into account
the requiremente of the rural areas and their interests and prosperity. Whatever
is being imported into the country is meant either to feed the urban people or to’
help them lead a luxury-life. The capital goods which produce consumers
goods are also mostly for the advantage of urban areas and not of rural areas.
The producers’ goods of the rural areas will comprise of cottage industry machines
which are neither imported nor encouraged. .So. what is of use to the urban
areas is considered to be a dire necessity of the country. T do not know what
is being brought here for the use of the rural areas. They have their own food
to eat.  Food which is said to be an essential import is all for the advantage
of a few urban families. ‘It is'to feed them that the whole country is suffering
all these adverse halances. All our reserve balances are being dgpleted only
because the urban man who is vocal and who can influence the Government
much better, is to be appeased. That is my first comment.

From lip-sticks to toe pigments, everything seems to be necessary. They
are the necessities of the urban people, and we are plaving to their lust and
luxury while essential things of the rural people are neglected. I am sorry
that my friend Prof. Ranga, whe is one of the most responsible members of the
Congress Party which is in power to-day. should have really allowed himself the:
liberty of telling some hard truths and should have cast aspersions on the work-
ing of this particular Ministry. I do not think I can do that—whether the
Ministry has failed or succeeded, it is not for me to say. Prof. Ranga is an
experienced Member of the House and he can speak with authority. My sub-
mission is that it is not one Ministry or two that have veally lagged in giving
good results. The total picture seems to be rather sluggish and depressing. If
people feel like that, and really if they want some more activity, then, perhaps
very soon, as the Constitution says, the Ministry will be reshuffied. Then of
course those who claim to do things better will naturally go to the Treasury
Benches. If there are such people, they must get a chance to do better..
T do not claim to do better—I have therefore no chance. I think a Republican
Government will soon come in power and they will take into account the wishes
of the House and will do better; that is my hope.

About the working of this control measure, I would say the real defect lies...

Mr. Deputy-Speaker: So long as the Government is in charge of the Republie,
it is o Republican Government.

8hri Tyagl: At present the Government is an extension of the Dominion:
Government. )
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My submission is that this control policy was, in my opinion, not well thought
out. What is lacking is an overall picture of controls. So long as that lacuna
is not filled up, it is no use our criticising the control policy. Government failed
to draw an overall picture of our national economy and prosperity. There is
no overall picture. In 1946, the imports were restricted with the result that
4P M we got a better balance. But again, next year, probably it was

* 7 pointed out that we were not making full use of the released sterling
balances, the imports were liberalised. Before I proceed further I would prefer
to say a word about the sterling balances. I am not an economist, nor am I
very highly qualified academically. But as far as I can understand this subject,
‘these balances were the deposits of the earnings of the previous governments,
or the people of the previous generation. They sent their goods to U.K. and
the U.K. did not give them gold. They kept it all in deposit as sterling balances
-on the security of which paper money was issued to those who had sent their
.goods. In exchange for their goods paper was issued on the security of the
sterling balances. These sterling balances had the ‘‘gold-worthiness about
them. I may be allowed to use my own words. I say, this sterling balance
had ‘‘gold-worthiness’” about it. That means that it had its worth in gold. And
on the basis of the value of that gold-worthiness currency notes were issued and
paper was given to those people who really deserved to get gold in exchange for
‘the goods they had sent to the U.K. But if the sterling balances are used up in
meeting adverse or bad balances, then the ‘‘cashability’’ of notes and their
‘security vanishes. That is what I feel. But as I said, I am not an economist,
and there may be some economic lacuna there, I do not know.

Shri Goenka: None.

Shri Tyagi: Well, my friend says there is no .such lacuns, and se I can be
sure of my argument. Well, if we go on spending these sterling balances then
we will deplete the security and we will have nothing to pay the people to whom
promisory paper money was issued. To everybody here in India who has a
currency note in his pocket or in his hand; to every such man, this Government
owes gold.

8hri Goenka: ‘‘Pay on dermmand’’ is written on the notes.
Shri Tyagi: Yes, ‘On Demand’’. It is theye. As I was saying, that gold

in the shape of the sterling balances must be kept to pay our debtors. Every
«debtor in India can demand gold from us. That gold.........

Shri T. T. Krishnamachari: May 1 correct the hon. Member?
Shri Tyagi: Yes, I want to be corrected.

Shri T. T. Krishnamachari: There is no such obligation. -

An Hon. Member: Is it ‘‘debtor” or “‘creditar’’?

. 8hri Tyagi: Oh, it must be creditor, of course. We have to pay him in gold,
-and that gold is in the U.K. All this gold is there, and the man believes, because
you have led him to believe, that there is full gold security on which you are
issuing paper money. (Interruptions).

Mr. Deputy-Speaker: Hon. Members may allow the hon. Member to satisfy
‘himself that he will get gold some day.

.. 8hri Tyagi: Yes, Sir. I have a few paper notes in my pocket and I am
-anxious that they should be cashed. As I was saying, that sterling balances
‘were a security which ghould not have been touched. They should not spend
4t or use it in their day to day expenses or transactions. It is as bad as a bad
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boy squandering away his father’s property for his day to day life. T do not
believe in making use of these sterling balances for meeting trade balerces. 1
think the best economy would be to restrict our imports to the extent to which
we can really export, without doing any harm to our own industries. Let us
not try to cater to the over-vocal sections of the country. Russia after the
Revolution went without a pair of shoes because there was no leather in the
land. “There was planned economy throughout and the whole of Russia went
without shoes, even in the cold of the North. People made sacrifices. ‘Why
not we also make a little sacrifice of some of our luxury goods? India will cer-
tainly be prepared to sacrifice some of the comforts, if (Government has some
plan in which the people would have confidence and which they believe, would
ultimately bring prosperity to them. But that plan is lacking.

Well, in 1947, we liberalised imports and then in 1948 we again restricted
them. This is the policy, swinging like a pendulum from one end to the other—
once in every six months. This is not economy. This is not a successful
government of finances. In any other country the Government would have
shaken because of this shaky policy of theirs, and your Government should
also have a shake up. In 1948 i{ restricted imports, and after six months they
again liberalised it. There was the O.G.L. and they simply ‘‘OGLed’’ the
whole trade. And so there was no restriction and anyone could go and order
any amount of imports.

Shri Bharati (Madras): Not in the case of all commodities.

Shri Tyagi: I do not know about that. Mr. Bharati knows, I have not been
in any trade.

Well, the whole thing was ““OGLed.’” And then some one must have pointed
out that it wag not right. Now, I want to demand from the Minister whether
the officer who had advised the OGL-ing of the trade has been sacked. Has he
been sacked, or is he still keeping his post? Has any punishment been given to
him and has he been at least classified as inefficient for his fault of bringing
about so much harm and loss to the country? Has he been punished, or is he
still sitting tight in his post ? )

Shri B. Das: That is a Cabinet decision,

Shri Tyagi: Then what has the Cabinet done to repair this wrong? Again
there was restriction; with the result that for the next three months there was
no shipping from outside. Well, the hon. Minister, or perhaps the Government
or the Department shows a favourable balence, but it is a fiction. I do not
believe there is any favourable balance at all. Why should you make the people
believe a thing which you yourself know does not really exist? ‘How is it a
favourable balance, I really fail to understand. It is favourable because for
three months there was no order for any imports. In September, October and
November, no shipments were affected and therefore in November and Decem-
ber, 1949 and January of this year no arrivals could be had. There was no
shipping for three months and there were no arrivals and since there were no
arrivals the trade balance is favourable. T must say that there is no favourable-
ness of trade balance. Tt is all adversity of balances.

The seeond reason is that during these very months of favourable balance,
of which there is such a boast, the import of jute was stopped. There was no
jute in the conntry. Pakistan would not allow it. On account of de-valuation
no jute came. Raw jute was a fair factor of our imports and no raw jute came

“during these months and this went to give credit to the Cornmerce Ministry to
make their balances favourable because no raw jute cou'd come.

Another factor was that there was no import of cotton during these months
and the mills began to close down because cotton wag not available in the country
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and that also went as a credit, as a feather in the cap of the Commerce Ministry

and its officials. This factor also contributed towards the favourableness of

balances. I may say that cotton and jute alene came to the extent of 200 crores

of rupees every year. It is not an ordinary import that was stopped and it is
on account of that that the balances are said to be favourable.

During these days of restrictions even after the de-valuation of our currency
8 new economic policy was adopted. I would call it the 'NEP’ in my own
words. Limits on imports were fixed during these days of adversity and scarcity.
It was said that we will get imports to the extent of the fullest value of our
exports, and to the fullest extent of the sterling balances released to us during
the year, and to the extent to which we can borrow anywhere in America and
elsewhere. This means importing to our utmost capacity of borrowing-power
and to the extent of all the exports and our released sterling balances. This is
still going on in spite of de-valuation.

I have not read the full literature, but my hon. friend would kindly throw
some light and I want to know whether the de-valuation had made any change
in this néew economic policy which was adopted after . the 0.G.L. also was
stopped.

These are also control days. I am talking about these points because I want
to emphasize on the hon. Minister and his Ministry and the Government the
views of the House, so that they miay know what we really feel about the present
policy. Let us examine the ‘NEP’ in practice. The import of textile spinning
machinery was stopped. This is a producers goods. Textile industry is a
very big industry in India; not only that it fulfils our own needs but we also
exporf our cloth to outside lands. Would it not suffer if the import of its
machinery is stopped altogether? (An Hon. Member: A productive -measure.)
It was protective to the industry. They want to replace their machinery, they
want to replace their parts and they were all stopped.

Shri Bharati: Local mdchinery is available. .

Shri Tyagi: Perhaps it may be available to my hon. friend. Mr. Bharati
must have really tendered for some local machinery. I do not know. (/nterrup-
tion). I am talking about the various parts of machinery which were not avail-
sble in India. Those parts were banned and I think it was a wrong policy.

There is one firm called the Imperial Chemical Industries. It is known sll
over the world and this organization is also established here. 25,000 tons of
Soda Ash is' to be imported through this I.C.I. A licence for 25,000 tons of
Boda Ash has been issued in spite of the Tariff Board which did not relish the
idea of allowing any import of Soda Ash, that is my information and if T am
wrong, nobody will be happier to know that I am wrong. And it is for the
hon. Minister to contradict it. The Tariff Board said that no Soda Ash should
be imported ; there is plenty of it in the country. But only recently a big license
has been given to a foreign concern which will result in the closing down of the
local Soda Ash factories.

T}J'en again, 8ir, 5,000 tons of Caustic Soda has now been ordered; that is
arriving soon and the people who deal.in Caustic Soda are nervous alout ib
because there is already a glut in the market in India. But still these things
are being silowed. It is for the hon. Minister to say which officers are responsible
for such an exergise of these powers of control. What I want to say is that if
control is t) be exercised, it must be exercised on a planned basis and no such
dlscreyancy should have been allowed to creep in.
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I come now to Pakistan. We had adverse balance of trade with Pakistan.
On this very fatt someone in the Ministry ought to have been taken to task.
How did it occur? Actually what has happened is this: We banned the trans-
fer of property from here to Pakistan and no money could be sent from: here to
Pakistan. They scnt precious articles or commercial goods to Pakistan by way
of trade. What I am entitled to do is to use trade channels and send articles
worth Re. 70,000 or more and tell my nephew or somebody else who is in
Pakistan to sell away the article and keep the money and not send it back here.
There is no- method of knowing as to whether the full value of assets which are'
sent to Pakistan is received in India or not. Anybody can transfer his assets
to Pakistan and label it as trade; they go to Pakistan and no money is returned
to India and nor is it accounted for in the payment of our imports from Pakistan;
with the result that we are having an adverse balance of trade although we are
“exporting quite a lot to Pakistan. Of course, there may be other reasons, but
this i3 one of the reasons for the adverse balance of trade with Pakistan.

Then again, I want my hon. friend, Mr. Neogy to throw light on this issue
also. I feel that U. K. is having an undue influence over our trade, Is that
not so? 1 feel that in the whole of India, wherever there is a big city, there iz
one representative of the U. K. Government Commerce Department. In
Bombay, Delhi, Calcutta, Madras and everywhere there are representatives. .
They are always everywhere as if India is the only place for them. You walk
on any street and you will find an office of the U.K. Government, trade mission
or trade commission or something or the other, everywhere in every town. 8o
I want to know if really we are not being unduly influenced by United Kingdom.
With these remarks, Sir, T support the Bill, for after all, the control is necessary.

Prof. Ranga: T wish to make one personal explanation. When I was making
my speech, my hon. friend, the Minister -asked me to point out any one com-
modity which we are importng at present which really is not needed.

Immediately I said that non-monetary gold is being imported. Later, om
examination of the facts that T had before me as given in the Eastern Economist,
due to a printer’s devil in that paper, T find that the information I had given.
namely that we are still importing non-monetary gold, is incorreet. *

Shri Mudgal (Bombay): Sir, I rise to support this Bill, not only as a Cong-
ress member but as an economist. This does not mean that I am going to call
the hon. Minister a handsome  man nor pay him a handsome tribute. Neither
do I believe in recriminations that have been going on for some time in the
House. Our duty is to help the Minister to discharge his duties to this country
in a more realistic manner, so that not only one section of the people but all
sections of people will be served. His duty is not to follow this “‘ism’* or that
“‘ism’’ but to get real results which will help our people and our country. His
job is to strengthen the commerce of this country. In that task which has
been made very complicated by the events of the last few years he has been
a successor to o mess which was .created by the previous Commerce Ministers
just as our Finance Minister is carrying on the burden which a previous Finance
Minister had created in this country and disappeared across the border.

We have been blaming our Ministers for their many sins of commission and
omission. I too have criticised them when necessary through my ‘economics
journal. The various wrong controls that have been put on this country’s com
merce have been commented upon by me in a constructive manner. What 1
like about the present Bill before the House is that it gives for the first time a
long range programme by which our businessmen and industrialists ‘can gaide .
themselves.

The constant change of policy in our economic sphere has been a disturbing
factor. . A greater disturbing factor has been:the fluid ideas that have been pre-
pounded in this House and which are disturbing the economy of the countiw
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outside. Not only many hon. Members of this House but "even many hon.
Ministers of our Government have been talking at cross purposes thus bringing
the economy of our country to a standstill. In that context I welcome this long
range measure which has been introduced to-day.

We are going to have controls for a long period of time—a proposition with
which I agree, because of our existing economic situation. We are going to
have control for the mext five years or maybe for the next twelve vears. We
are going to have powers even to ban the import of many goods. That is also
good. But what next? Are we going to foilow merely an economic philosophy

_ which will contract our economy? Are we going to follow a way of economic
thinking which is going to land this country in an eternal economy of scarcity ?
I say we must not do that. The object of this House, our Government and our
hon. Ministers should be to work towards an expanding economy, an economy
of plenty. Whether industrialists, businessmen, workers, whether professional
men or government sérvants, unless all of us think along the lines of an expand-
ing economy we are not going to do any good to the people of this country.
Merely uttering slogans or following the will-o’-the-wisp of foreign countries or
their ideas is not going to strengthen or eurich this country. Unless we produce
more, unless we take steps to adopt a proper domestic economy as also a foreign
trade policy which will strengthen the hands of our productive forces, we are
not going to get out of our troubles. Therefore let us make the best possible
use of our existing resources.

. Let us not quarrel over or criticise what lhas happened up to now. That
is not going to help us. We have to think of how we can muke effective use
of our resources, how our Ministers can be made to make proper use of our

existing resources and thus build up the economy of the country, which will help
the people of the land.

Towards that end T suggest that (you may make it a departmental point if
.you want) we make use of the entire sterling balances anuually released plus 50
per cent, of our annual balance of trade by setting it aside entirely for importing
capital goods plus industrial raw materials. Because if we control very severely

all consumer goods or other goods it iz not going to help our economy: we will
be starving our people.

Mr. Tyagi said, let us plan as they do in Russia. As an economist I would
say: we should never do that. He said that in Russia the State planning was
done in such a way that the Russians had to go without even shoes. I would
tell my hon. friend that so far as Russians going about without shoes is concerned
it was not planned by Stalin, Trotsky or Lenin: it was planned by the Czars,
who have been forcing the Russian people to go about without shoes -and it has
been going on for a long time till to-day. T hope we will not plan our economy
on that basis. Let us not follow the Russian, American or the British economic

. philosophy. Let us have an intergrated philosophy of our own. I believe that
India is in a position to have an economy which is divorced from the ‘‘isms’’ of
. other lands.

We can make use of this demarcated money to build up our country, to pro-
duce the things that we deny our people through import control. We can make
arrangements with various foreign producers to open factories in India in co-
operation with our own industrialists and entrepreneurs and our own capital.
. The result will be healthy. It will create for this country the opportunities to
produce, it will give work to our workers and sooner or later create opportunities
for us to export what we produce in this country. Merely to talk about '‘Export
and have more money in your pockets’ will not give us either the goods to ex-

. port por the money in our pockets. The producer has got to be helped and
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you cannot export a political slogan abroad. We have been trying to export
idealism into Pakistan in which we have migerably failed. What are we going
to export?

In this country we have been talking about nationalisation, searcity, doing
without this and that. What has all that come to? It has come to ‘‘less and
less’’. Are we going to tell this country produce less and less, eat less and less
and wear less-and less, without thinking in terms of increasing our production,
without thinking in terms of having a healthy, balanced economy in this country?
Let us not quarrel to divide the wealth that we have not got. Let us not try
to distribute things that we have not produced. Let us first produce and adopt
8 healthy mentality that we are going to work more, live better and live well.
Our thought should not run into the channels of seeing how a fellow in Delhi
will not eat three meals a day while a villager eats one meal a day. Our
line of thinking should be that the villager in the remotest part of this country
must be able to eat at least two square meals a day. That requires a lot of
work to do in this country, a lot of planning in this country—not _of the Russian
kind but of the Indian kind. Let us get going into that channel. If we do that
I am sure our commerce will grow on proper lines.

Another specific suggestion that I would make to the Commerce Ministry 18
this. The entire trouble of our controls has been due not merely to lack of
statistics but to the lack of research spirit in their work. The various crises that
have come about in our control policy have been due to our Department not
knowing what was exactly wanted in this country, what was short in this country,
what wag going to help our industry or commerce. To give just one example,
the 0.G.L. was introduced. There were lots of people who imported only per-
fumes and plastic goods. The result was that our valuable foreign exchange was
dissipated, and since the same firms or a small group of firms imported too much
of it they lost their money. Our existing resources were frittered away on
foreign manufactured goods which were not of immediate use to us. And why
did they do it? Because, they did not know what the market needs of the
country were, what the consumers wanted. That process, T believe, is still
going on on a minor scale. Unless we organise a proper Research Department
to find out exactly what our current needs in this country are—we have not only
to know the trends of international commerce as Mr. Karmarkar suggested, ‘which
is no doubt very important, but we must also know our own internal trends, we
must know exactly what we want and what we do not want—unless we do that,
we will find it very difficult to plan our import policy.

I suggest in this regard that we depute some of our men to study that
excellent commercial organisation with the United States Commerce Department.
Before Mr. Hoover, the former President, came to the Commerce Minis
in the United States, the commercial statistics and the Reésearch Department
were in as much of a chaotic condition as ours are, and it was Mr. Hoover who
took charge of the Commerce Department in 1921 and during the next eight
years he had completed an organisation of commercial statistics and interpreta-
tion as well as Research which is unexcelled in. the world today. And I believe
that Americans would be very glad to teach our people as to how they did that
kind of job and we should take full advantage of that. I am sure our people
are in a position to absorb that kind of thing very quickly. When I see how the
Secretariat of this very House has been efficiently organised I am sure that
everyone of our Government Departments can be organised as efficiently. If

we do that there is every scope for developing a very prosperous foreign commerce
that India can have.

I appeal to the Members of this House to try to be more helpful to the
Ministers in what they suggest than merely to criticize them. If we work with

that spirit I am sure we are going to build & very strong country, and that must
be the first and foremost duty of every hon. Member of this House.
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Sir, the que,stion may now b2 put.
Mr. Deputy-Speaker: Mr. Neogy. .
Shri Kamath: Has the closure motion been put, Sir?
Mr. Deputy-Speaker: It is not neceésary to put it as there is no opposition.

Shri Neogy: Sir, I think I can congratulate myself on the general support
which this Bill has succeeded in securing, though that support unfortunately has
not-been extended either to the Commerce Ministry or to the Commerce Minister.
As the hon. the Speaker observed, I think before Lunch, really the principles
underlying this Bill do.not require any lengthy discussion of the remissness or
the fali;inggnf the Department that was in_charge of the operation of - these
controls. ’ \

I shall very briefly dwell upon the more important points that some: of my
hon. friends have made in criticism of our policy. My hon. friend Mr. T. T.
Krishnamachari accused us of a lack of policy. I really do not understand
what he means when he refers to a ‘“‘policy’’. May I enquire from him as to
whether there are any stable foundations todsy, in the present-day economic
conditions of the world, on which any country, excepting perhaps the United
‘States and one or two other countries, can possibly base a permanent policy
for the development of its own resources or for the purposz of promoting its
international trade? My hon. friend has talked about principles of international
trade which we have violated. 1 do not know of the principles that he has
in mind. T must confess that he is a more diligent reader of text-books than
I am. ‘I, however, know of certain principles that were enunciated at Havana
.and at Geneva. What has happened to those principles? Which of the count-
ries that were enthusiastic supporters of the ideas underlying those prineiples
have actually given effect to. them? There has been a lot of talk about
multilateral trade. But I am afraid that the countries of the world, not exclud-
ing India, have got farther and farther away from that ideal as the day passes.
‘While we have been talknig of multilateral trade what the countries of the
world—excepting, as I say, very few perhaps, even if there are—have been doing
is to adopt a sell-centred, narrow, hand-to-mouth policy for the purpose of con-
ducting international trade. My Lon. friend himself was a distinguished member
of the Delegation that went to England in the summer of 1948, and he could not
produce any understanding with the U.K. Government that went beyond
releases for six-monthly periods. Is it on such a foundation that I am expected
4o build a permanent policy of foreign trade, remembering the very important
part that the Sterling Balances play in the matter of financing of foreign trade
in India, circumstanced ag we are today? As I have already .stated, having
regard to the fact that the releases from the Sterling Balances will henceforth
be on an annual basis, I am considering. the possibility of adopting a continuoux
policy at least in regard to certain sectors of the trade, though we must be very
cautious in that effort. I think my hon. friend wae substantially supporting me
when he complained about our lack of policy. May I remind him that even in
the United Kingdom all that they do is to adopt an annusl policy, not beyond
that, and it is an annual policy which the U. XK. Government has to submit to
the Organisation for European Economic Co-operation. Nothing beyond an
snnual policy.

My hon. friend next chsrged me with complacency. He referred to the
favourable trade balance that we have had during the last three months.and he
thought that I was attempting to delude the country into believing that we are
out-of the woods and henceforward it will all be a favourable trade balance. My
hon. ‘friend is deeply engaged in studies of textbooks dealing with theories of
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internationsl trade; it is no wonder, therefore, to me that my hor}. iriend had
no time' to read what a poor Minister has actually said on the subject. It was
not earlier than the 7th of January that I made a statement which indicates
that far from creating a false sense of security in the country in regard to. this
matter, I pointed out the circurnstances that have led to this result. And when
my hon. friend, Mr. Mahavir Tyagi, was speaking, his intervention on economic
matters was very instructive, I must say. When he was speaking, I immediately
realised that somehow somebady had supplied him with a paraphrase of what [
am now reading out to the House, that is my own speech, snd, with the help
of that he was reinforcing the accusation which my friend, Mr. Krishnamachari,
had levelled at me for having created a sense of security. This is exactly whab
i said. Will my hon. friend please check up his brief and see whether it is
not more or less a paraphrase of my speech? This is a speech which T made to
the meeting of the Import Advisory Council held on the 7th January, 1950. It
was I think widely publicised in the Press; I remember to have seen the full
text of this statement having been published in almost all the newspapers of
the country. There is no surprise, therefore, to me to find that my hon. friend,
Mr. Tyegi, edopted some of my siguments for the purpose of attacking me.

I first of all referred to the improvement that has been effectéd of late.
Shri Tyagi: It seems our source was common!
Bhri Neogy: Well, T said:

“It must be borne in mind that imports during the months of August-November = were
in part affected by the total suspension of dollar li ing between June-September, 1849, and
the relatively late issae of licences of July-December, 1949, period.”

Is that correct > Does it tally with my hon. friend’s brief? Very well. Now
the next sentence is:

“As the licences issued during October-December, 19849 and part of the licences of January-
June, 1850, become effective, we may well expect larger. imports, but it is expected that the
total expenditure on imports etc., will not exceed our resources taking into account the
Sterling releases agreed to under the Sterling Balances Agreement of July, 1949,

I do not hold out any promise that hereafter we will not only be balancing
our trade but that we will be continuing to produce this. surplus and that we
will not have to dip our hands into our Sterling balances. Quite the contrary.
Whatever else T may be guilty of, and nobody is -more conscious of his failings
than T em, I have not had the reputation of suppressing facis or creating false
impressions for the delusion of the country at large. .

Now, my hon. friend, Mr. Krishnamachari,
is due to the stoppage of trade with Pakistan.
The actual favourable balance of trade in
crores, in December it amounted to Rs. 14 crores, and in January it amounted
to Re. ten crores. In sll, in the three months we had a favourable balance of
trade to the tune of Rs. 81 crores. Now, when my hon. friend tatks of the
Pakistan deadlock being responsible for this fortuitous result, T take it he will:
permit me to base my argument on the Indo-Pakistan Trade Agreemens. The
Indo-Pakistan Trade Agreement for the year 1949-50 contenmiplated s maximum
adverse balance to the tune of Rs. 20 crores. That is to say, on an average it
would work out to Rs. 1'75 crores per month. . )

Shri T. T. Krishnamachari: May T interrupt my hon. frieud. and ask him how

> far the other side, that is Pakistan, has observed the Indo-Pakistan Trade
Agresment? . That reflects the balances. C , '

Bhri Neogy: That is beside the point. The whole question is this: ‘did the
failure of the Trade Agreement with. Pakistau produce  this result? T have
pointed out that in three months our surplus has been to the tune of Re. 81

said that even then the surplus
Let me test that proposition.
November amounted to Rs. seven

rhenmyhor
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crores, and for the whole year the Pakistan adverse balance would have amounted
to not more than Rs. 20 crores. That is an answer to my hon. friend’s argu-
ment. The fact that Pakistan did not observe the Agreement, well that cuts
both ways. Just as we would have had to import raw materials like raw jute
and raw cotton from Pakistan, likewise we would have exported to Pakistan
quite considerable quantities of cotton textiles and other goods. I bhave already
stated that I am entitled to proceed on the basis of the Trade Agreement. Again,
because of the paucity of supplies from Pakistan of raw jute, our foreign trade
in jute goods has suffered—that you have to take into account when you refer to
this favourable balance of trade. .

Now, my hon. friend criticised us on the ground that the actual import licen-
ces issued are not tracked right up to the point of, say, fulfilment of that cont-
ract, that is t> say, we are going on issuing import licences but we do not know
how much of it is effective. I admit that we do not keep a track of each indivi-
dual licence, but so far as the different categories of goods are concerned, we
get complete figures, after the importation is made, of the amounts and the
quantities of goods of each category that come into the country. I do not suppose
anything more is needed or is ever attempted in any part of the. world.

Prof. Ranga: But what is the time-lag?
Shri Neogy: Time-lag is not the point.
Prof. Ranga: But that is the most important thing also.

Shri Neogy: However, my hon. friend has a thesis saying that you must so
manage your foreign trade that you do not have to touch your Sterling balances.
I hope my hon. friend has time to spare to the study of the actual situation
today, time that he may have left after studying text-books. What is the actual
position? I did not hear him clearly, but I think my hon. friend said that he
thought that T was a sort of a mentor to him. I am sorry for my disciple.
I huve been rather careful in following what my hon. friend, my dear disciple,
does in this House, but I do not remember him at any time referring to the
econcmic consequences of the partition. Now, that has a vital bearing on the
foreign trade of this country. Any novice in economics would be expected to
attach greater importance ‘o it thar. what my hon. friend appears to have done.
He says: ‘This is really what should be done. You forget the sterling balances”’.
That was not, as far as I recollect, his attitude when he spoke on the 13th August
1948 on the Sterling Balances Agreement. That apart, how are we going to
meet our obligations? We have cut down our imports to the sbsolute minimum.
I definitely tell the House that soon a time will come for liberalisation of the
import policy. This restricted policy has been possible because of the past
liberal import policy. It is because we allowed liberal import of certain very
necessary articles that we are now in a position to tighten our belt. This posi-
tion will not continue for very long. What are our export commodities? What
is the possibility of our being able, say, in the next one year, two years, or three
or four or even five years, so to improve our export trade as to be able to balance
the whole of our essential import necessities without drawing upon the Sterling
Balances? Mind you, it is not the normal requirements of s country that we
have to meet out of the normal export earnings of the country. Government
have undertaken a very ambitious development plan. They have very many
ambitious projects both industrially and otherwise. How can my hon. friend
expect to find foreign exchange sufficient for the purpose of importing all the
essential capital goods required during the next five years, both in the sector
of general development of the country and in the sector of industry? Tt would
have been a very much more reasonable proposition had my hon. friend said
that we should expect to meet the demands of foreign exchange in regard to the
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pormnal i by our norma) expoits, and asked us to reserve the Sterling
Balances for meeting extraordinary demasds. By this, 1 do not mean net
merely capital goods—capital geods are there, of course—but what about food
imports, which are an abnormal feature? 1f you say that these are going to be
a normal feature of this country, then God help this country. It can only be
treated a8 a situation that requires to be reckoned as an abnormal ome, and in
meeting it by drawing upon the Sterling Balances, T must say that it would be
a perfectly legitimate use of the Sterling Balances.

8hri T. T. Krishnamachari: I wouid like to say that what I had said was
thet it ought to be treated as a reserve. There is no use my bon. friend waxing
clogquent over something I did not say.

8Shkri Neogy: Reserve for what? Not to be touched for anything—that s
what he meant. 1f he would read the proof of the proceedings which will be in
his hands in a few hours, he will see what he meant.

‘Yhere is an impression in this House that you can go on restricting vour im-
ports without limit, at the same time, expanding your exports. Now. interna-
tional trade is a two-way traffic. It is simply not done that way. H you say,
“I am not going to import anything except capital goods’’, do you think that
you are in a position to hold the rest of the world at ransom? You cannet say,
“Well, you yield up your capital goods. I do not care for smything else. 1
am not going to take anything else.”’ Ie that what the attitude of the House
going to be? I want to tell my hon. friend Prof. Ranga, who does not seem
to have read the Trade Agreements. that if he goes through them—they are
available in the Library—he will see that in some cases we had to agree to the
importation of non-essential goods. And why? Because they made it a condi-
tion that if we wanted capital goods from them, we must agree to take some of
the non-essential goods. Otherwise, they said, they were not interested in com-
ing to an agreement with vs. Their economy was based upon certatn different
types of manufacture and they cannot simply afford to go on supplying the rest
of the world merely with capital goods. If they did so, what would happen to
the other articles they manufactured ? That is the attitude which every country
took, and that is the attitude which every country is going to take. Im India.
we are planning to be a great industrial country and we hope that we shall be able
to build up a market in the outside world for our manufactured commodities.
because we have lost, by reason of the partition, a very considerable amount of
raw materials which used to bring us foreign exchange. If that happens, even
then you will find that, unless you are prepared to accept the things which other
countries are in a position to offer to us, they will simply not be interested in the
manufactured commodities that we may be in a position to supply to them.
That is the A.B.C. of international trade.

A lot has been said about ‘‘frittering away'’ our Sterling Balances. Reference
has been made, in this connection, to the 0.G.L. I shall remind the House of
the circumstances in which the O.G.L. was issied. Ab that time, there was a
Committee of the Parliamentary Party—the Congress. There were meetings of
economists, of industrialists. and all recommended unanimously liberalisation of
the import policy. .

Shri T. T. Krishnamachari: Question. That is not se.

8hri Neogy: That is so. It may be that they did not specity all the articles
that they wanted fo be liberalised.

Prof. Ranga: What was the advice given to the Cabinet by the Commetce
Ministry?
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Shri Neogy: The Commerce Ministry- gave the advnce, according to which theg
decision was taken. and although it is not usuul to say in the open House.as to
how the Cabinet behaved in a pamcular issue, 1 mmy say that there was absolute..:
upanimity. The allegation of Jack of co-ordination between the Finance Ministry™
and the Commerce Mimstn on the one hand and the Industeies Ministry and. the
Commerce Ministry on the: othér is abnolutel) baseless. I do strongly mpndmte :
it.

Prof. Ranga: It is all a happy family i farlure. B

-Shri Neogy: 1 have felt thut many of my hon. friends do not seerm to fike
the Commerce Ministry. I shall be happy to weleome my -how. {riend, in the
course of the next few davs to take my position if he would relieve me (8hr B.
Das: God forbid}) and from another part of the House, 1 will pezhapse ~nt1us‘
him more effectﬂvelv on the basis of facts and not iancies.

Mr. Deputy-Speaker: The questiou is:

““That the Bill further to amend the Imports and Exports (Control) Act, 1947, be tskon
into consideration.’

The motion was adoy)fed'.

Mr. Deputy-Speaker: There are no amendments, I find. I shall therefore
put all the clauses together.

Shri Himatsingka (West Bengul): I find that in clause 3, sub-clause (b), it is
said that for sub-clause (d), so and so be substituted. Now, in the original Bill
there is no sub-clause (d).

Shri Neogy: That was amended, if my hon. friend would remember, during
the last session.

Shri Himataingka: So. it is a wrong copy supplied by the Library.

Mr. Deputy-8peaker: That is the copy 1 also had. However, it has since
been amended.

The question is:

*“That clauses 2 to 5 stand part of the Bill.”
The motion waes adopted.

Clauses 2 to 5 were added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula were added to the Bill. o
"Shri Neogy: I beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

The House then adjourned till a Quarter to Eleven of the Clo 7 T
the 28-d February, 1950. ! ok hm‘sdaq,





